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In The Central Administrative Tribunal 
GUWAI-JATI BENCH : GUWAHATI 
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App1i6nt(s) 

ORDER SHEET 	A 

APPLICATION NO. / 

1470  

Respondent(s) . "0\/ 

OF 199 

2e 

Advocate for App1icans) 

Advocate for Respondent(s) 	4 . 

Notes of the Registry 	Date 	 Oder of the Tribunal 

3.6.00 
	

Present : The Hon'ble Shri D.C.Verma, 
jidicIa1 Member. 

forn  
r .1 
pu'C 

Cs. 

bU) 

pg 

Wrzi' 

Heard Mr M.Chanda, learned counsel 

for the applicants and Mr AaDeb Roy, 

learned Sr.c.G.S.c for the respondents. 

Application IS admitted. Issue 
notice to the respondents to file written 

statement within four weeks t= and to 
• show cause as to why the interim relief 

shall not be granted. Interim relief 

prayer shall be considered on the next 

date. 

List on 10.7.2000 for show cause 

and filing written statement.. 

H 
Mernber(J) 
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eJ  ip Notes of the Registry 

0.A.N.l8//2000 

Date 	 Order of the Trinal 

10.7.00 k'resent: Hon'ble Mr S. Biswas, 
Administrative Member 

Learned counsel Mr M. Chanda for 

the applicant. At the request of Mr A. 

Deb Roy, learned Sr. C.G.S.C. further 

time is granted to file written 

statement. Post on 27.1.00 for orders. 

The learned Sr. C.G.S.C. in this 

connectin mentions that this is a 

joint application. One of the 

'applicants 	is 	posted at Guwahati 

(initial 	posting) 	and 	the 	other 

applicant 	is 	posted 	at 	Ranchi 

initially. Th ip contusion re9ardinq t h e 9f____  

tactswould be taken up at the time o 

conside'ration of the aiterim order on 

the ièxt date. 
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Present : Hon'ble Mr.Justice 1N. 
Chdhury,ViceChairfl)afl 

Heard Mrs. N.D.Goswami,learfled 

counsel for the applicants and W.A. 

eb Roy,le;arned Sr CGSC.f or the 

respondents. 
Three weeks time is allowed to 

the respondents to file written 
tatement. List on 31.10.t0 for 
ritten statement and further orders. 

Vice .-Cha irman 

• 	 ink 
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O.A.No.187/2000 
Notes of the Registry 	 Order of the Tribunai 

Four weeks further time is granted 

to the respondents to file written statement 

on the prayer of Mr A. Deb Roy, learned Sr. 

C.G.S.C. Mr M.Chajida, learned counsel for 

the applicant is present. List it for orders 

on 30.11.00. 

1 
Vice-Chairman 

Four weeks time is granted to file 
written statement on the prayer of Mr 
A.Deb Roy,learned Sr.C.GS.c. 	. 

List on 3.1.2001 for order. 

Vice _Cha irmar 

It has been stated that written 

statement is filed. The applicant may 

file rejoinder, if any within two weeks 

from today. 

List on 19.1.2001 for hearing. 

J- 	 qc 

0 

	 pg 

1.. 
Vice_Chairman 
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L 
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4.l.0l Adjourned the case to 7.2.2001 on th bs-

prayer of Mr. M.Chanda, learned counsel for 

the applicant. List on 7.2.2001 for hearing. 

lc~hairman 

;rd 



O.A.No.187/2000 	
' 

Notes of the Registry Date 

7. 2. 200 1 

nkm 

5.3.01 

r d 

Order f the Tribunal 

List again on 2.3.0 1 to enable the 

parties to obtain further instructions in the 

matter. 

Vice-Chairman 

PC C.  

Heard learned counsel for the 
parties. Hearing concluded. Judgernent 
delivered.in  the open court, kept in 
separate sheets. The application is 
allowed. No order as to costs.. 

Vice-Chairman 

is 
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CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAkIATI BENCH. 

187/2000 
0.A../QC Not, , . 	. • 	of 

5.3.01 
DATE OF DECISION •.......... 

SHri Apurba Kumar Ghosh & Another. 	 PETITIONER(S) 

Mr. M.Chanda. 	
ADV(ATE FOR T - 	
PETITIONER(S) 

VERSUS - 

• Union of India &.Ors. 	 RESPONDENT(S) 

By Advocate Mr. A Deb Roy, Sr. C.G.S.C. ADVOCATE FOR THE 

RESPONDENTS 

THE HON'BLE MR. JUSTICE D.N.CHOWDHURY, VICE-CHAIRMAN. 

THE HON'BLE 

1. Whether Reporters of .locl papers may be a1loed to see the 
- judgment ? 

.2. To be referred to the Reporter or not ? 

Whether their Lordshps wish to äee the fair copy of the 
judgment ? 

Whether the judgment is to be circulated to the other Benches ? 

Judrnent delivered by Hon'ble Vice-Chairman. 



CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH 

Original Application No. 187 of 2000. 

Date of order : This the 5th day of March, 2001. 

Hon'ble Mr. Justice D.N.Chowdhury, Vice-Chairman. 

• 	
. 	 1 	, 

Sri Apurba Kumar Ghosh 
Son of Shri Amrendra Narayan Ghosh 
Senior Engineering Assistant 
All India Radio, Guwahati 
resident of village Gangamia 
P.O. Kuleynia, Satgachia 
P.S. Monteswar, 
District Burdwan, West Bengal. 

Sri Sujit Kumar Soam 
Senior Engineering Assistant 
All India Radio, Guwahati 
Resident of village Hairagram 
P.O. Batgobindapur 
District-Burdwan, 
West Bengal 	 Applicants 

By Advocate Mr. M.Chanda. 

-versus- 

The Union of India 
Represented through the Secretary 
to the Government of India, 
Ministry of Information and Broadcasting, 
New Delhi. 

The Director General 
All India Radio 
New Delhi. 

The Chief Engineer(Ez), 
All India Radio & television 
AJcashvanj. Bhawan,, Eden Garden, 
Calcutta. 

The Station Director, 
All India Radio, 
Guwahati. 

The Deputy Director 
All India Radio, 
Guwahat 1. 

The Administrative Officer, 
All India Radio, 
Station Guwahati, 
Guwahati. 	 .. .Respondents 

By Advocate Mr. A. Deb Roy, Sr. C.G.S.C. 

Con t d... 
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ORDER (ORAL) 

CHOWDHURY J. (v.c.). 

The admissibility of Special Duty Allowance, to 

these two applicants is the issue involved in this 

application. The applicants are working as Senior 

Engineering Assistants in the All India Radio, Guwahati. 

Both of them hail from district Burdwan, West Bengal. The 

applicant No. 1 was initially appointed as Engineering 

Assistant in All India Radio, Station Guwahati vide order 

dated 21.7.1988. He worked in Guwahati upto 7.6.1993 in 

Doordarshan Kendra thereafter he was transferred to 

Doordarshan Kendra, Murshidabad, Behranipore, West Bengal. 

While the applicant was posted in Guwahati he found to be 

eligible for SDA under the Scheme of 1983 and revised scheme 

of 1988 and he was paid 'SDA upto 31.5.1993. The applicant 

no.1 was threafter transferred to Murshidabad in the month 

of June 1993 and continued to work at Murshidabad till 

September 1997. He was transferred from Murshidabad to All 

India Radio, Guwahati on 13.10.1997 and he joind at Guwahati 

accordingly thereafter. The applicant No.2 was initially 

posted at Ranchi, All India Radio, as Engineering Assistant. 

He was transferred and posted from All India Ranchi to All 

India Radio, Shillong in the year 1988 and accordingly he 

reported for duty at Shillong on 16.12.1988 and continued 

thereat Shillong upto 26.12.1993. During the said period of 

stay at Shillong the applicant was declared eligible for 

Special Duty Allowance and he was paid SDA. Subsequently in 

the' last part of 1993 he was ordered for posting in AIR, 

Calcutta and accordingly he joined thereat Calcutta on 

4.1.1994. By the order dated 12.1.98 he was again ordered 

• r posting at Guwahati, All India Radio and the applicant 

 the AIR, Guwahati on 7.4.1998. Both the applicants 

Contd. 
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after their second stint, at North Eastern Region have not 

been paid SDA as was paid earlier. The applicants submitted 

representtion praying for grant of SDA. By orders dated 

18.5.99 and 25.11.99 the respondents turned down their 

claim. According to the respondents since their transfer and 

posting was limited to North Eastern Region are not entitled 

to SDA. The respondents further intimated by the said letter 

that only those employees who have All India transfer 

liability on posting to NER are eligible for grant of SDA as 

per Ministry of Finance, Department of Expenditure O.M. 

dated 22.7.98. The applicants does not have All India 

transfer liability as they ae transferable only in a 

particular zone. In the circumstatnces the claim of the 

applicants for grant of SDA was turned down by the 

respondents. 

2. 	Admittedly these two applicants do not belong to 

North Eastern Region. They belong to Burdwan, West Bengal 

and came from the state of West Bengal. These two applicants 

were posted in North Eastern Region from Murshidabad, West 

Bengal and Ranchi, Bihar. The N.E. Region is indicated in 

the O.M. dated 14.12.1983 comprising the States of Assam, 

Meghalaya, Manipur, Nagaland, TRipura and the then Union 

Territory of ARunachal Pradesh and Mizoram. The Memorandum 

granting SDA used the expression attracting and retaining in 

services. 	In Union of India Vs. Executive Officer's 

Association Group C 	reported in (1995) 29 ATC 517, the 

Supreme Court observed as follows 

• 	
The'iñtentjon of theG , rnmentán spiri 

b t.  
ehind - the office ñmorandumis to provide ad 
incentive and attraction to the competent 
officers belonging to a region other than the 
North Eastern Region to come and serve in the 
North Eastern 'Region. it can hardly be disputed 
that the grographical, climatic, living and food 
conditions of people living in North Eastern 

/ 

	

	Region and the States comprising therein are 
different from other regions of the country. The 
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North Eastern Region is considered to be "hard 
zone" for various reasons and it appears that it 
is for these reasons that the Government provided 
certain extra allowances, benefits and other 
facilities to attract competent officers in the 
North Eastern Region at least for two to three 
years of tenure posting. The Ministry's Office 
Memorandum in question came up for consideration 
before this Court in Chief General Manager 
(Telecom) v. Rajendra Ch. Bhattacharjee which was 
decided by us by judgement dated 18.1.1995 in 
which this Court took this view that the said 
office memoranda are meant for attracting and 
retaining the services of competent officers in 
the North Eastern Region, from other parts of the 
country and not the person belonging to tht 
region where they were appointed and posted. This 
was also the view expressed by this Court in yet 
another case reported in Union of India Vs. 
Vijaykumar. - In Vijaykumar the point for 
considertion was exactly identical, with regard 
to the entitlement to Special Duty Allowance to 
those employees/officers who are residents of 
North Eastern Region itself. After considering 
the Memorandum dated 14.12.1983 and other related 
office memorandums indicated above, it was held 
that the purpose of the allowance was to attract 
persons from outside the North Eastern Region to 
work in the North Eastern Region because of 
inaccessibility and difficult terrain." 

Mr. A. Deb Roy, learned Sr. C.G.S.C. appearing on 

behalf of the respondents dubmitted that these two 

applicants belong to North Eastern Region and their transfer 

and posting is always been confined within eastern region 

including N.E. Region, therefore in the appointment though 

mentioned All India Transfer Liability but their transfer 

and posting always confIned to Eastern Region. Mr. M.Chanda 

learned counsel for the applicant on the other hand stated 

that the terms and conditions shows that they have All India 

Transfer Liability and that their inter se seniority etc. 

and promotion are made on the basis ofAll India Seniority. 

From the facts enumerated above it is clear that 

these two applicants have come from outside the N.E. Region 

and posted in N.E. Region. Their appointment letter carries 

all India transfer liability. The SDA introduced by the 

\,,ftntra1 Government by the O.M. dated 1.12.83 for the 

Co td 
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civilian employees serving in, the States and Union 

Terriotories of North Eastern Region. Thus the applicants 

cannot be disentitled SDA solely on the statement of the 

respondents that the transfer and posting of the appiciants 

is confied to a particular zone. 

5. 	In the circumstances and on consideration on the 

rival submissions I am of the view that these two applicants 

are entitled to SDA and the decision of the respondents to 

deny the benefit of SIlk to these applicants are not 

justified. The respondents are therefore directed to.pay Silk 

to the applciants from the date of their subsequent posting 

in N.E. Region. The Respondents are also directed to 'pay the 

arrear SDA within six months from the date of receipt of a 
• 	. certified copy of this order. 

6. 	The application is accordingly allowed. There 

shall however, be no order as to costs. 

(D.N.CHOWDHURY) 
Vice-Chairman 

t rd 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GtJWAHATI BENCH 

(An Application under Section 19 of the Administrative 

Tribunals Act, 1985). 

Original Application NO.______  /2000 

BETWEEN 

	

1. 	Sri Apurba Kurnar Ghosh 

Son of Shri Amarendra Narayan Ghosh 

• 	 Senior Engineering Assistant 

All IndIa Radio, Gwahati 

resident of village Gangamia 

P.O. Kuleynia, Satgachia 

P.S. Monteswar 

District Burdwan, West Bengal. 

	

2, 	Sri Sujit Kr. Soam 

Senior Engineering Assistant 

All India Radio, Guwahati 

Resident of Village Hairagrarn 

P.O.' Batgobindapur 

Djstrict....Burdwan, Westbengal 

Applicants 

1. 	The Union of India 

Represented through the Secretary to the 

Government of India, ?Iinstry of 

Information and Boradcasting, 

New Delhi. 

Contd.... 

I 
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2. 	The Director General, 

All India RadIo, 

New Delhi, 

The Chief Engineer(EZ), 

All India Radio & Television 

Akashvanl. Bhawan, Eden Garden, 

Calcutta. 

The Station Director, 

All India Radio, 

Guwahati 

The Deputy Director, 

All India Radios 

Guwahati. 

The Administrative Officer, 

All India Radio, 

Station Guwahati, 

Guwahati. 

00*0 Respondents 

DETAILS OP APPLICATION 

1. 	Particulars of w±k order(s) against which this 

application is made. 

This application is made against the impugned 

Memorandum issued under letter No. 7(2)/99-Ac/2093 

dated 18.5. 99 by the Deputy Director, All India Radio, 

Guwahati by which the applicants are informed that they 

are not entitled for Sepcial (Duty) Allowance to the 

applicants from the date of joining in N.E. Region along 
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with the arrears due to them. 

Jurisdiction 

The applicants declare that the subject matter 

of the application is within the jurisdiction of this 

Hon'ble Tribunal. 

Limitation 

The applicants further declare that the applica-

tion is within the limitation period as prescribed 

under Section 21 of the Administrative Tribunals Act, 

1985. 

Pacts of the Case. 

4.1 That both the applicants are citizens of India 

and as such they are entitled to all the rights; 

privilees and protections as guaranteed by the Consti_ 

tution of India. 

4.2 That both the applicants are working as Senior 

Engineering Assistants under the Station Director, All 

India Radio, Guwahati. The grievances and reliefs sdught 

for in this application are common as such the applicants 

pray before the FIonble Tribunal for grant of permission 

to move this appiicntonjint1y in a single application 

under provision of Rule 4(5) (a) of the Central Adjninis-

trative Tribunal (Procedue) Rules, 1987. 

4.3 That the applicant No. 1 is initially appointed as 

Engineering Assistant at All India Radio Station, Guwahati 

vide Memorandum issued underletter No. 7V/T/1 (t) 
dated 	 . In the said letter of 

f. 

-k-- 
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appointment dated 21.7. 1988 it is categorically stated 

in paragraph 7 that the appointee will be liable to be 

posted and transferred any where in India. The relevant 

portion of the Memorandum dated 21.7.1988 is quoted 

below : 

" 7. The appointee will be liable to be posted 

and transferred anywhere In India." 

The said offer of appointment has been accppted by the 

applicant and joined as Engineering Assistant in the 

Doordarshan Kendra Guwahati on 12.8.1988. In view of 

the clause No.7 of the offer of appointment letter the 

applicant is saddled with All India Transfer Liability. 

Similarly, the applicant No.2 also appointed as 

Enginerjng  Assistant and the offer of appointment offered 

to him after being qualified in the selection for 

appointment. In the said offer of appointment letter 

clause of All India Transfer Liability has been atid  

laid down by the authority like the applicant no.1. 

The applicant No.2 also accepted the offer of appointment 

and joined the department as Engineering Assistant in 

All India Radio, Ranchi on 29.2.1984. 

Applicant No.2 urged to product the offer of 

appointment letter at the time of hearing of this appli-

cation. it is categorically stated that the applicant 

No.2 is saddled with All India Transfer Liability like 

the applicant No.1. 

C0  of 'the Memorandum dated 21.7.88 is annexed 

as Annexure-1. 



-5- 

44 That both the applicts during their entire 

service period transferred and posted in different places 

by the respondents and the applicants being saddled 

with All India Transfer Liability had to carry out all 

the orders of transfer and posting made by the respondents 

It is relevant to mention here that the applicant NO.1 

has been promoted as Senior Engineering Assistant during 

the year 1992 and the applicant no.2 has been promoted 

asEngineering Assistant during the year 1989. The 

details particulars of transfer and posting in respect 

of the applicants are furnished hereunder : 

Si. No. 	Name Period of stay 	Transferred, 
to 

ppiicant No.1 Period of stay 	Transferredo 

1. 	Sri Apurba Kr.Ghosh 12.8.1988 Doordarshan Kendrz 
- 

0 
4urshidabad, (

Behramport, West 

• 

07. 6. 1993 Bengal 

in Doordar- 
shan Kendra 
Assam,Ghy. 

•2 08.6.93 All India Radio 
to Guwahatj Assam 1  

30.9.1997 

& 

till date continuing at 
All India Ratho, Guwahatj, 
As sam. 

pplicant No.2 

1 	Sri Sujit Kr, Soam 29.2.84 All India Radio, 
to 	• Ranchj 

30.11.88 

2 16.12.88 All India Radio, 
to Shillong 

24. 3. 89 



1. 

IM 
\V 

25.3.89 

	

	 All India Rdio,Shillong 
as Sr. Engineering to 	
Assistant. 

26.12.93 

04.1.94 

	

	 CBS, ALL India Radio, 
Calcutta 

to 

26. 3. 94 

07 	07.O498 	All India Radio, Guwaha- 

to 	 Ti, Assam. 

till date 

4.5 That the Govement of India had decided to give 

some incentive to the civilian employees of the Central 

Government civilian employees working in the Staes and 

Union Territories of North Eastern Region, The scheme 

amongst other granted Special (Duty) Allowance (for short 

SDA) to the employees having All India Transfer Liability. 

The °riginal Scheme was issued under Ministry of Finance, 

G.M. No.11 20014/3/83/E.IV dated 14.12.1983. Those who 

are covered by the scheme dated 14. 12. 1983 were given 

SDA with effect from 1.11.1983 as per para 3 of the 

s&d O.M. The rate of payment was subsequently modified 

from time to time. The Central Government civilian 

employees posted inNotth Eastern Region covered by the 

said O.M. dated 14.12.1983 and were paid SDA in thems 

of the said G.M. 

4.6 That your applicant No.1 initially posted at 

Doordarshan Kendra, Guwahati, Assam with effect from 

12.8. 1988 to 31.5.1993. During the said period the 

respondents declared the applicant eligible for drawal 

of SDA under the Special (Duty) Allowance scheme of 1983 

JJ, 
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as well as the revised scheme of 1988 and accordingly 

he was paid SDA during his stay at Guwahatj with 

effect from 12.8.1988 to 31.5.1993. Thereafter the 

applicant was posted back to Doordarshan Kendra, 

Nurshidabad, Behrampur, West Bengal in the month of 

June 1993 and the applicant no.1 continued thereat 

Murshidabad till September 1997. As the applicant no. 

is saddled with All India Transfer Liability he was 

posted on transfer vide order bearing No. 1( 33 )1 97-5  

dated 13.6.97 at All India Radio, Guwahati from Nurshi-

dabad to All India Radio, Guwahati on 13.10.97 4the 

applicant no. 1 accordingly joined at Guwahati, which 

would be evident from the letter issued bearing no. 

MSD/TERC(HPT)/14 (1)/97/A/340 dated 22. 9.97 and letter 

bearing No. Ghy 1(18)/97-si/7602 dated 16.10.97. 

Thereafter the applicant continuously working hereat 

Guwahati in the capacity of Senior Engineering Assistant. 

He is posted at Guwahati in public interest fol]png a 

routine transfer. 

It is further stated that the applicant Ng.2 

initially posted at All India Radio, Ranchi as Engineer -

ing Assistant. However he was ordered for posting at 

AIR, Shillong during the year 1988 in public interest. 

Accordingly he joi.nd at All India NM Radio, Shillong 

on 16.12.1988 and continud at 5hillong station of All 

India Radio  till 26.12.1993. During the said period'of 

his stay at Shillong the same respondents also declared 

him eligible for Special (Duty) Allowance and accordingly 

the applicant no. 2 was paid Special (Duty) Allowance 

during his posting at All India Radio, Shillong. 
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Subsequently the applicant no.2 was ordered for posting 

at AIR Calcutta in the last part of 1993 and accordingly 

the applicant no.2 also joined at All India Radio, 

Calcutta on 4.1.1994. He worked there as Senior Engineer... 

ing Assistant till 26.3.1994. Thereafter he was ordered 

for posting at All India Radio, Guwahati vide Chief 

Engineer, Eastern Zone, All India Radio and T.V. 

calcutta's order bearing no. 1(33)/98-s dated 12.1.9 

in public interest. In compliance with the said order 

of transfer and posting the applicant no.2 reported for 

duty on 7.4.1998 which would be evident from the letter 

bearing No. Cal/CBS/i (6)/97-S/318 dated 19.3.97 and 

letter bearing No.1(18)/98-S1.531 dated 17.4. 98. 

Copy of the orders dated 13.6.97, 22..97 0  

16.10.97, 19.3.97, 17.4.98, and O.M. dated 14. 12.83, 

1.12.1988 and 22.7.1998 annexed as Annexures-2,3, 

4,5,6,7,8 and 9 respectively. 

4.7. 	That your applicants beg to state that both 

of them are permanent resident of Burdwan district in 

the State of West Bengal and they have declared thier 

home town respectively which are as follows : 

Si. No. 	Name 	 Home Town 

1 	Sri Apurba Ghoh 

2 	Sri Sujit Kr. Soarn 

Village Gangania 

P.O. Kuley 

via Satgachhia 

P.S. Monteswar 

Djstrjct-Burdwan 

West Bengal 

village-Haira Gram, 

Hatgovindapur 

district-Burdwan, West Bengal 
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4.8 But most surprisingly when the applicant no.1 

joined at Guwahati on 13.10.1997 as Senior Engineering 

Assistant and the applicant no.2, joined at Guwahati 

on 7.4.98 as Senior Engineering Assistant they have 

been denied Special (Duty) Allowance by the same res-

pondents who earlier declared them eligible for drawal 

of Special (Duty) Allowance. Both the applicants 

approached the authorities repeatedly for grant of 

Sepciai (Duty) Allowance. However the applicant no.1, 

finding no response from the respondentssubm±tted 

representations on 21.9.98 and 28.4.99, 22.9.99. The 

applicant no.2 also submitted representation on 28.4.99. 

However the respondents particularly the Deputy Director 

of All India Radio, Guwahati v-i4e issued a mernorndum 

under letter no. 7(2)/99-Ac/2093 dated 18.5. 99 informed 

both the applicants that as per the existing order 

they are not entitled for Special (Duty) Allowance since 

their transfer are limited to N.E. 

Region only. It is further relevant to mention here 

that the Station Director vide memorandum bearing 

letter No. 7(2)/99/Ac/10660 dated 25.11.99 regarding 

- grant of Special(Duty) Allowance that as they are not 

havng All India Transfer Liability and theyAllable 

to be transferred only in a particular Zone as such 

they are not entitled to Special (Duty) Allowance. In 

the compelling circumstances the applicants had ser,ed 

a legal notice through their lawyer upon the respondents 

on 20.12.99 for grant of Special (Duty) Allowance but 

even then the respondents remain jigA silent and maintain 

their stand regarding payment of Special (Duty) Allowance 

as stated earlier. 
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Copies of the representation dt. 21.9.98, 28,4.99, 

22.9.99 and memorandum dated 18.5.99 and 25.11.99 are 

annexed as Annexures-lO, 11, 12, 13 and 14 respectively. 

4.9 That your applicantsbeg4 to state% that denial 

of Special (Duty) Allowance on the ground stated in 

the I"IemorandUasdt. 18.5.99 and 25.11.99 are highly 

arbitrary, illegal and discriminatvy. It is categorically 

stated that as per the clause laid down @ the appointment 

letter of the applicants the applicants are saddled with 

All India Transfer liability, Both the applicants joined 

at Guwahati on transfer basis from outside the North 

Eastern Region in public interest. The condition laid 

down in the Memorandum dated 14.12.1983, 1.12.1988 and 

22.7.1998. have fulfilled by both the applicant4Firstly 

they are saddled with All India Transfer Liability. They 

have joined at All India Radio, Guwahati on transfer and 

posting in public interest from outside the N.E.Region. 

Secondly, they are the permament residents of district 

Burdwan, West Bengal. As such they fulfill all the 

criteria laid down for grant of Special (Duty) Allowance 

in O.M. dated 14.12.1983, 1.12.88 and 22.7.98. In this 

connection it is further stted that as per the law laid 

down by the Hon'ble Supreme Court for entitlement of 

5pecial (Duty) Allowance in the case of Union of India 

& Ors. Vs. S.Vijay Kumar & Ors in Civil Appeal No. 3251/ 

93 with Civil Appeal Nos. 6163-81 of 1994 decided on 20.9. 

1994, reportedin 1994(28) ATC, 598. The relevant portion 

of paragraph 4 of the said judgement and order dated 

20.9.1994 is quoted below : 

(~, ~t , 	Aa-ntl 
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"4. We have only considered the rival submiss-

ions and are inclined to agree with the conten-

tion advanced by the learned Additional Solicitor 

General, Shri Tulsi for two reasons. The first 

is that a close perusal of the two aforesaid 

memoranda, along with what was stated in the 

memorandum dated 29.10.1986 which has been quoted 

in the memorandum of 20.4.1987, clearly shows 

that allowance in question was meant to attract• 

persons outside the North-Eastern Region to work 

in that Region because of inaccessibility and 

difficult terrain. We have said to because even 

the 1983 memorandum starts by saying that the 

need for the allowance was felt for "attracting 

and retaining" the service of the competent 

officers for service in the North-eastern Region. 

Mention about retention has been made because it 

was found that incumbents going to that Region 

on deputation used to come back after joining 

there by taking leave and, therefore, the memoran-

dum stated that this period of leave would be 

excluded while counting the period of tenure of 

posting which was required to be of 2/3 years to 

claim the allowance depending upon the period of 

t 

	

	
service of the Central Government civilian employ- 

ees who have All India Transfer Liability would 

be granted the allowance "on posting to any sta-

tion to the North-Eastern Region." This aspect 

is made clar beyond doubt by the 1987 memorandum 

which stated that allowance would not become pay-

able merely because of the clause in the appoint- 
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ment order relating to All Ibdia Transfer 

Liability. Merely becauthe in the office memoranda 

of 1983 the subject was mentioned as quoted 

above is not enough to concede to the submission 

of Dr. Ghsh." 

In view of the above decision of the Apex Court, 

the present applicants are squarely covered for graxt of 

SDA as per their clause of appointment letter6the they 

are saddled with All India Transfer Liability. Practically 

they have been transferred and posted from outside the N.E. 

Region as such they are entitled to payment of SDA in 

terms of O.M. dated 14.12.1983, 1.12.1988 and 22.7.1998. 

The applicants arge4 to produce the aforesaid 

judgement and order referred above before the Hon 'ble 

Tribunal at the time hearing of this application. 

4.10 That your applicants beg to state that the seniority 

of the applicants in the cadre of Senior Engineering 

Assistant are being maintained on All India Basis separately 

for the purpose of promotion to the Grade of Assistant 

Engineer which would be evident from the letter bearing 

No. 1(28)/99-s dated 27. 9.99 whereby the office of the 

Chief Engineer (Ez) AIR & Television prepared the draft 

eligibility test for promotion of Senior Engineering 

Assistant to the Grade of Assistant Engineer as on 1.1.99. 

Therefore, it is quite clear that the present applicants 

are saddled with All India Transfer liability and their 

recruitment and promotion zone also on All India basis as 

such the applicants ful.f ii all the requirements as laid 

down in the O.M. dated 14.12.1983, 1.12.1988 and O.M. 

dated 22.7.1998 as such they are entitled to Special 

J-tv,  46-0t,-~ 
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Duty Allowance, more particularly in view of the fact 

that both the applicants came to North Eastern Region on 

transfer in public interest from the outside epE the North 

Eastern Region and they are not permanent resident of 

North Eastern Region. Therefore Honble Tribunal be pleased 

to declare that the present applicants are entitled to 

SDA from the respective date of their joining in All India 

Radio,p!, Guwahatj. 

Copy of the draft elegibility published under 

letter dated 27.9.99 is annexed as Annexure-15, 

4.11 That it is stated that many of the similarly situated 

Senior Engineering Assistants who join on transfer in North 

Eastern Region from'outside the N.E. Region have declared 

eligible to draw SDA by the present respondents under the 

same scheme referred to above which would be evident from the 

certificate issued by the Deputy Director General, vide his 

letter bearing No. DDK/GUW/ 69 (2 9)/99_2000/1543 dated 5.4.2000 

whereby it is certified that Shri M. D. Nasim, Senior 

Engineering Assistant who came on transfer from West Bengal 

to Doordarshan Keridra, Guwahatj has been granted benefIt 

of the Special Duty Allowance Similarly Sri A.J. Saha, 

Senior Engineerj,ng Assistant also granted SDA which would 

be evident from the 'extract of the pay slip for the month 

of March,2000. Therefore denial of SDA to the present appli-

cants is amount to hostile discrimination and the action 

of the respondents so far grant of SDA is concerned are 

violative of the Article 14 and 16 of the Constitution. 

Copy of the Certificate dated 5.4.2000 and pay slip 

of A.J.Saha 
I  6r the month of March 2000 are enclosed as 

Annexures-16 & 17 respectively. 
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4.12 That this application is made bona fide and for 

the cause of justice. 

51 	Grounds for relief(s) with legal provisions : 

5.1 	For that the present applicants are saddled with 

All India Transfer Liability and their recruitment 

zone as well as the promotion zone is being main-

tamed on All India basis. 

5.2 	For that similarly situated Engineering Assistant 

who came on transfer in the N.E. Region are being 

paid SDA by the present respondents. 

5,3 	For that denial of sDX to the present applicants is 

violative of Article 14 and 16 of the Constitution 

of India. 

5.4 	For that the applicants fulfil all the conditions 

laid down in the scheme of SDA issued by the Govern-

ment of India from time to time. 

Details of remedy exhausted. 

The applicants beg to state that there is no other 

remeady available before the applicants under any rule. 

However, the applitçants submitted representation but the 

same have been arbitrarily rejected by the respondents. 

Matter not pending before any other court or 

other Bench of the Triuna1. 

The applicants further.declare that they have not 

previously filed any application, writ petition or suit 

regarding the matter in respect of which the application 

has been made,before any court of law or any other autho- 
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rity or Bench of the Tribunal and/or any such application 

writ petition or suit is pending before any of them. 

8. 	Relief(s) sought for : 

Under the facts and circumstances of the case the 

applicants pray that Your Lordships would be pleased to 

issue notice to the respondents to show cause as to why 

the relief sought for by the applicants shall not be 

granted, call for the records of the case and on perusal 

of the records and after hearing the parties on the cause 

or causes thay may be shown be pleased to grant the 

following relief (s) : 

8.1 	That the Hon'ble Tribunal be pleased to direct the 

respondents to pay Special (Duty) Allowance to 

the applicants in terms of the O.M. dated 14.1201983, 

1.12.1988 and 22.7.1998 issued by the Government 

of India, Miflistry of Finance, fror the date of 

joining of the applicants in North Eastern Region 

from outside the North Eastern Region on transfer 

in the intereSt of public service. 

8.2 
	

That the Hon'ble Tribunal be pleased to declare 

that the aiplicants are entitled to Special (Duty) 

Allowance as they fulfill the conditions laid down 

for grant of Special Duty Allowance in O.M. dated 

14.12.1983, 1.12.1988 and 22.7.98. 

8.3 
	

Costs of the Application. 

8.4 
	

Any other relief/reliefs/. to whthch the applicants 

are entitled to under the facts and circumstances 

of the case and as may be deemed fit and proper by 

the Hon'ble Tribunal. 
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Interim Relief prayed for : 

9.1 	That the respondents be directed to pay current 

Special (Duty) Allowance to the applicants from 

the date of filing of this application considering 

the facts that the applicants are saddled with 

All India Transfer Liablity and their sentcbity 

are also maintained on All India Basis and they 
been 

are the pEEmanent resident of West Bengal and have/ 

posted to North Eastern Region on transfer in the 

interest of public service. 

 

That this application ±xxmudaxbonx11dgxx has been 

filed through advocate. 

Particulars of Postal Order 

12. 

 I.P.O. No. 

 Date of Issue 

Issued from 

iv. Payable at 

List of enclosures 

As stated in the Index. 

G.P.O., Guwahati. 

G.P.O., Guwahatj... 
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VE RI P IC AT 10 N 

i, Sri Suiit Kumar Soam, 

aged about 4years,presentiy working as Senior 

'ngineering Assistant, All India Radio, duwahati, 

permanent resident of village Hairagram, P.O. Batogobin... 

pur, Distrjct_Burdwan West Bengal, applicant No.2 in 

this Original Applicant i have been duly authorised 

by the other applicant to sign this verification, accor-

dingly I verify and declare that the statements made in 

paragraphs ito 4 and 6 to 12 are true to my knowledge 

and those made in paragraph 5 are true to thy legal advice 

which i believe to be true and I have not suppressed any 

material fact. 

And I dign this veriicatjon on the the 5fay 
of Jt-ca..2000. at Guwahatj. 

Signature 



qP 

- 

Annexure-j 

GOVERNMENT OF INDIA 

DOOPDAR3HJ KENDRA : GUWAHAT I 

No. TVG/DT/1(4)/88_S/7017 Dated Tuwahati,the 21.7.88 

I1EMOpANDuM 

Shrj Apurbayr. GhOsh, alloted vide CE(E/Z),AIR & 
TV, Cal. letter No. 1(30)/87- dated 5.1.88, is offered a 
temporary post of ENGINEERING ASSISTANT at Doordarshan 
Kendra, Guwahati on the following terms and conditions. 

The post is Class III'(NonLazetted) and carries a 
scale of pay of Rs.1400-20_1600....50_2300...EB...60..2600/_ 
He will be given an initial pay of Rs.1400/_ in the 
scale plus other allowances, as admissible under the 
rules. 

The appointment is purely temporary and until further 
orders. it will not confer any title to permanent 
employment. 

The services of the appointee will be terminable on 
one month's notice from either side. The appointing 
authority, however, reserves the right of terminating 
without assigning any reasons the services of the 
appointee forthwith or before expiration of the sti-
pulated period of notice by making payment to him 
of a sum equivalent to the pay and allowances for the 
period of notice or the unexpired portion thereof. 

The appointed will be on probation for a period of - 
two years probation from the date of appointment which 
may be extended or crtailed at the discretion of the 
appointing authority. During the period of probation, 
the services of the appointee may be terminated at 
any time without notice and without any cause being 

• 	assigned. 

Other X21=NM9 COnditjns of service will be governed 
by the relevant rules and orders in force from time to 
time. 

The appointee shall strictly observe the rules laid 
down in the Central Govt. Servants Conduct Rules, 
1955 Any breach of these rules will render him liable 
for disciplinary action. 

The appointee will be liable to be posted and trans-
ferred anywhere in India. 

S. 	The appointee will have to give in undertakingX that 
he has not more than,6 one wife living. In the event 
of the declaration In the negative being found to be 
incorrect after his appointment, he will be liable to 
be dismissed from service. 

9 1 	On joining the post, the appointee will be required 
to take an oath of Allegiance to the Constitution of 
India or make a solemn affirmation to that effect. 

10. 	
The appointee will be required to produce a certificate 
of physical fitness from the competent medical autho- 
rity Chief Medical & Health Officer before his Is 
allowed to join duty. 

Contd. . 
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No travelling allowancewjjl be admissible for 
joining the appointment/Travelling Allowance at 
the rate admissible under the relevant rules in 
force will be allowed for joining the appointment, 

At the time of joining thepost he should produce 
two Vouching certificates of character in the 
enclosed from not more than 3 months old duly 
signed and stamped by two Gazetted - 

Certificates in proof of his academic quali-
fication. 

Certificate of age. 

Undertaking referred to in (8) at page 1. 

Certificate in the prescribed farm in suppo±t 
of his claim to belong to a scheduled Caste/ 
Tribe or Anglo Indian Community. 

() Certificate in the prescribed form in suppoxt 
of his claim that he is, a refugee. 

14. 	If any declaration given or information futhished 
by the appointee proves to be false or if the 
appointee is found to have wilfully suppressed 
any material information, he will be liable to 
removal from service and such other action as 
Government may deem necessary. 

l. 	He will be liable to transfer, at any time to 
service under a public co-operation, if formed and than 
on such transfer he will be liable to Conditions of 
service to be laid down for the employee of that coopera-
tion. 

If Shri Apurba Kr. Ghosh accepts the offer on the 
above terms and conditions he is requested to intimate his  
acceptance to the udersigned and report himself for duty 
by 30.2.88. In case no reply is received within a fort-
night of the date of issue of the Memorandum, the offer 
will be treated as cancelled without any further reference 
to him. 

Sd/- R.N. Chakravarti 
Director 

Doordarshan Kendra :Guwahatj 
To 	 - 
Shri Apurba Kr. GhOh, 
Vill- Ganganjá, P.O. Kuleng, 
Via Satgachja, Dist. Burdwan 
West Bengal 	- 

!sDIIIuIi 



Y 

Annexure-2 

GOVERNMENT OF INDIA 
OFFICE OF THE CHIEF ENGINEER (EAST ZONE) 

ALL INDIA RADIO & TELEVISION 
CALCUTTA 

No. 1(33)/97-S kashva.nii Bháiaii, 	4th floor, 
Calcutta-700001, 
Dated : 	13.6.97 

ORDER 

The following Senior Engineering Assistaflts are 
transferred in the same capacity at the Station/Office 
against each with immediate effect :- 

Si. Ramarks Name of Present Transferred 
No., posting to 

1 S/Shri Uttam Ch, ATR, DDK Against a 
Sharma Nagaon Guwahati vacantpost. 

2 Swapan Saha DDIC, DDK Vice 5hri 
Itanagar Calcutta .sim Das tffi. 

3 Ashim Das DDK DDMC Vice Shri 
Calcutta Itanagar Swapan Saha 

tfd. 

4 Barun Sanvashj DDK DDK Vice Shri 
Agartala Calcutta 5ubirChatto- 

padhyay tfd. 

5 Subir Chattopadh- DDK DDK Vice Shri 
yay Calcutta Agartala l3arun 5anva- 

shi tfd. 

6 Laltu Ghosh. DDK HPTV 
Itanagar Murshidabad VideShri 

Apurba Kr. 
Ghoshtfd 

7 D.C.Duvedi DDK DDK Vice Shri 
Tura Patna Timir Kr.Gup- 

a tfd. 

8 Timir Kr. Gupta DDK DDK Vice Shri D. 
Patna Tura C.Duvedi tfd. 

9 Tarit Gupta AIR HPT, AIR, Vice Shri D. 
Tura Chinsurah N.Samanta tfd 

10 D.N.Samanta HPT,AIR AIR, Against a 
hinsurah Itanagar vacant post. 

11 K.L.Pal DDK DDK Against a 
Calcutta Itanagar vacantpost. 

12 Tapan Kr. DDK LPTV Vice Shri K. 
Bhattacharya Calcutta Chaibasa K.Mahato tfd. 

13 K.K.Mahato LPTV LPTV Vice Sri Ni- 
Chaibasa Jhargram tish 5hymal 

tfd. 

Contd... 
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1 2 3 5 

14 Nitish.Shymal LPTV HPTV Against a. vacant 
Jhargram 

15 Chumki Lahiri 	DDK 
Itanagar 

16 Subrata Roy 	DOK 
Calcutta 

17 Debasis Ghosh 	DDK 

Gangtok 

18 Smt. Sudarsana 	DDK 
,Mondal 	. 	Calcutta 

19 R.B.Kolav 	DDK 
Tura 

20 Basab Chakraborty DDK 
Calcutta 

21 Naba Kr. Roy(Bag) DDK 
Itanagar 

22 Pintu Modak 	DDK 
Calcutta 

23. I.B.Das 	 DDK 
Kohima 

24 Manik Kr.Mondal DDK 
Calcutta 

25 Sachin Kr.Bhadra DDK 
(To be relieved Calcutta 
on or after 8-7- 
97). 

26 Abani Hazarika 	DDK 
Dibrugarh 

27 Broto Ghosh 	DDK 
Calcutta 

28 Debojvoti Gogoi DDK 
Guwahat i 

29 Pabitra Biswas 	DDK 
Calcutta 

30 F(.N.Singh 	DDK Muza- 
ffarpur 

Lunglei 

DDK 
Calcutta 

DDK 
Itanagar 

DDK 
Calcutta 

post. 

Vice Sri Subrata 
Roy transferred. 

Vice Smt.Chumkj 
Lahiri tEd. 

Vice Smt. 5uder-
sana Mondal tfd. 

AIR 	Vice Debasis 
Gangtok Ghøsh tfd. 

DDK 	Vice Shri Rsab 
Calcutta Chakrabortytfd. 

DDK 	Vice Shri R.B. 
Tura 	Kolav tfd. 

DDK 	Vice Sri Pintu 
Calcutta Modak tEd. 

DDK 	Vice Sri N.K.Roy 
Itanagar (Bag) tfd. 

DDK 	Vice Sri Man ik 
Calcutta Kr. Mond l tEd. 

DDK 	Vice Sri I.B. 
Kohima 	Das tEd. 

Dibrugarh Hazarika 
DDK 	Vice Sri Abani 

tEd. 

DDK 	Against a vacant 
Imphal 	post 

DDK 	Vice Debojyoti 
Guwahati Gogoi tEd. 

LPTV 	Against a vacant 
Tuensang post 

DDK 
Muzaffarpur Vice Shni R. 

N. Singh tEd. 

DDK 	Against a vacant 
Kohima 	post. 

31 Gour Hari Das 
(To be relieved 
on or after 4.8. 
97) 

32 R.C.Nanda 
(To be relev(§d 
on or after 4.8. 
97). 

AIR,Bhawarij- CBS,AIR, Vice Shrj R.C. 
patna 	Cuttacic Nanda tEd. 

CBS, AIR 	LPTV 	Against a. vacant 
Cuttack 	Sitamarj 

Contd. . 



AIR Tezu 

DDK 
Koh ima 

DDK Muza-
ffarpur 

DDK 
Itanagar 

Against a vacant 
post 

Against a vacant 
post 

Vice Sri B.S. 
Chowdhury tfd. 

Vice ShriLaitu 
GhOSh tEd. 

Cb A  
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23 Swapan Kr.Dutta DDK 
(To be relieved Calcautta 
on or after 4.8. 
97) 

34 Siba Pada Saha 	DDK 
Calcutta 

35 Smt Lutto Vittv DDK Muza-
Singh 	 ffarpur 

36 Smt. 5ulata Biswas DDI< 
Calcutta 

37 B.S.Chowdhury 	DDK Muza- 
ffarpur 

AIR,Bhawa- Vice Sri G.H, 
nipatna 	Das tf. 

48 A.Al± Ahmed 

47 Md.Nasim 

38 Samiran Das(To be DDK 
relieed onor 	Calcutta 
18.8.97) 

39 Prabir Saha 	DDK 
Calcutta 

40 Sanjay Banerjee DDK  
(To be relieved on Itanagar  
28.8.97) 

41 Sajal Paul (To be LPTV 
relieved on OE Shantini-
after 28.8.97) 	keta 

42 Prabir Kr.Dutta DDK 
Aj2 awl 

43 C.K.Bandyopadh- HPTV 
yay 	 Asansol 

44 G.Marandj 	 PTV 
umka 

45 Binayak Das 

46 R.K.Sarangi 

DDK DDK Bhuba-Vice Sri R.K, 
Shillong neswar Sarangi tfd. 
DDK DDK Vice Sri Binayak 

Bhubaneswar Shillong Das tfd. 

DDK DDK Vice A.Ali 
Imphal Guwqhati Ahmed tfd. 

DDK 
Guwahati 

DDK Vice Md.Nasirn 
Impha]. tfd. 

DDI< 	Vice transfer of 
Dibrugarh Sri S.K.Adhikarj 

Modified 

LTV 	Vice Sri Sajal 
Shantinike- Paul tfd. 
tan 

DDK 	Vice Shrj Prabir 
Aizawl 	Kr. Dutta tfd. 

HPTV Vice SriC.R. 
Asansol Bandyopadhyay tfã 

LPTV Vice Sri G. 
Dumka Marandi tfd. 

AIR Vice Sri Uttarn 
Nagaon Ch.Sarma tfd. 

DDK 	Against a vacant 
Shillong post. 

am- LPTV 	Vice P.C.Yadav 
sa) Lohardagga tfd 

49 	M.C.Patro(To be AIR Berh 
relieved on or pur(Oris 
after 19.8.97) 

50 	P. C.Yadav (To be LPTV 
relieved on or Lohardaga 
after 19.2.97) 

51 	Rajeev Kurnar - AIR 
,Darbhanga  

AIR 	Vice Shri Rajeev 
Darbhanga Kumar tf d. 

AIR 	Vice  transfer 
Kokrajhar oröer of G.P. 

Mallick modified 
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52 Faizem Ahmed LPTV AIR Mium Against a 
Madhepura Sasaram vacantpost 

53 Ashim Nazumdar DDK AIR Vice Shri Tarit 
(To be relieved Patna Tura Gupta 
on or after 

. 9.8.97) 

54 Arun Kalita DDK AIR Against a clear 
Guwahati Aizawl vacancy 

55 Sekhar Roy (To be CE(EZ) DDK Vice Shri G.C. 
relieved on or Calcutta Calcutta Nondal to be 
after 31.7.97) retired on 31.7. 

97, 

56 S.K.Verrna(To be AIR DDK Vice Shri Ashim 
relieved on or &uwahati Patna Mazumder tfd. 
after 9.8.97) 

57 Apurba Ghosh HPTV AIR Vice 5hri S.K. 
Murshidabad Guwahatj Verma tfd. 

In partial modivication of this office order of even 
number dated 1.8.96 & 21.2.97, the following Senior Engi-
neering Assistants are transferred in the same capacity to 
the Station/Office mentioned against each with -imediate 
effect. 

Si. Name of SEA's Presentposting Transferred 	Remarks - 
No. 

1 S/Shri  M.Saha DDK DDK 	Vice Sri T.K. 
Tura Calcutta Bhattacharya tfd 

(In lieu of CE 
(EZ) , Calcutta) 

2 Smt Nandana DDK DDK 	Vice Sizri K.L. 
Gupta Dibrugarh Calcutta 	Pal 

(In lieu of CE 
(Ez) Calcutta) 

3 GpMallick 	LPTV 	AIR Ber- Vide Sri H.C. 
liazaribagh hampore(Orissa) Patra tfd. 

4 Javed Anjum 	LPTV 	LTV 	Vice 'aizen 
Forbesanj Madhepura 	Ahmed tfd. 

(In lieu of 
DDK kthxiax 
xxKohima) 

5 	Sujit Kr, 	APTV 	 DDK 	Vice Sri Arun 
Adhikari 	Baluhat 	uwahati(In Kalita tfd. 

lieu of DDK 
Dibrugarh) 

The date of joining and relieving of the officials may 
please be intimaged/records. 

The Head of Office of AIR/DDK/HPTV/DDMCSare requeted 
to contact the corresponding Head of Station/Office at the 
time of relieving the incumbent to avoid any complication. 

Sd/- Illegible (S.C.GUPTA) 
16.6.97 

DEPUTY DIRECTOR ENGINEERING 
for CHIEF EGI?(EAZT ZONE) 
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Government of India 
T.V.Relay Centre(HPT) : Nurshidabad 

West Bengal (PIN:742101) 

No. MSD/TVRC(HPT)/14(1)/97//340 	Dated : 22.9.97 

ORDER 

Consequent upon his t±ansfer in the same capacity to 
All India Radio, Guwahati, Vide Chief Engineer(Ez),AIR & 
TV, Calcutta Order Nq.1(33)/97-S dated 13.6.97, Shri Apurba 
Kumar Ghsh, Senior 'ngineering Assistant of this Kendra 
is relieved £0 his duties at this kendra w.e.f. 30.9.97 
(A,N). with instruction to report himself for duty to the 
Director, All India Radio, Guwahati after availing the usual 
joining time. 

Shri Ghosh, Senior Engineering Assistant, should reurn 
the Identity Card, Libary Books and other officer materials 
etc. if any issued to him and ensure that no Govt. dues 
remain outstanding against him so far as this kendra is 
concerned. 

Sd/- Illegible 
(SASADHAR NANDAL) 

Station Engineer 

Copy to 

Shri Apurba Kumar Ghosh, Sr. Engineering Assistant, 
T.V.Relay Centre(HPT), Murshi&bad. 

The Chief Engineer(EZ) (Shri S.C.Rudra-DDE-by name),AIR 
& TV Akashvani Bhavan, 4th flor, Eden Gardens, 
Calcutta-700001 with reference to your order ref erred 
to above. 

The Director, All India Radio, Guwahati, Assam.The 
service Book and 	upto date leave account is being 
sent shortly. 

The Pay & Accounts Office, Doordarshan, Calcutta. 

All Assistant Engineer, TVRC(HPT), Murshidabad. 

Transmitter.I-Iall/Notice Board, TVRC(HPT), .Murshidabad. 

79 Shri S.K.De UDC,TVRC(HPT) Murshidabad. 

8. Shri U.K.Banik, Stenographer Gr.III,TVRC(RPT)Murshjdabad 

Shri A.K.Dutta, Store-Keeper(Jr) TVRC(HPT)Murshidabad. 

Personal File of Shri A.K.Ghosh, SEA. 

Spares - 10 copies. 

d/- Illegible 
Station Engineer 
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No.Vhy. 1 (18)/97-sI/7602 
Government of India 

Ministry of Information & Broadcasting 
All India Radio : Guwahatj 

Guwahati, October 18, 1997 
The Chief Engineer(Est Zone) 
All India Radio & Television 
Akashvani Bhavan, 4th floor, 
Eden Gardens, 
Calcutta-700 001 

Sub : Transfer of Senior Engineering Assistant in 
Eastern Zone in the same capacity. 

Ref : The CE(EZ), AIR& TV, Caicuttas Order No.1(33)/ 
97-S dated 13.6.97. 

Sir, 

, 5hri Apurba Kumar Ghosh, Senior Engineering Assistant 
has reported himself for duty at All India Radio,Guwahatj 
as Senior Engineering Assistant with effect fromthe 
forenoon of 13th October'97 consequent on his transfer 
in the same capacity from T.V. Rlay Centre (HPT), 
Murshidabad. 

Yours faithfully, 

SD/- 

(P. Radhakrishnan) 
Administrative Officer 
for Station Director 

Copy to : 

The Director General, S1V Section, AIR Akashvanj 
Bhavan, Parliament Street, New Delhi-hO 001 for kind 
information. 

The StationEngineer,Tv Relay Centre(T),Murshjdabad 
West Bengai,PIN 742 101 iith reference to his Order 
No. TVRC(HPT)/14(1)/97/A/342 dated 22.09.97 for 

- information. 

3, The DDG(NE), AIR, Guwahati for kind information, - 

0,The Hindi Officer, AIR, Guwahati for Hind! version. 

PA to Supdt. Engineer. 6. PA to SD 

Accountant j  AIR, Guwahati (2 copies). 

Sr. Storekeeper 	9 4  Library & linformation Astt. 
10. P.'aha,uDA 	 11. A.Khan,LDC 	 - 
12. N.Deka,LDC 	 13. S.Sarcar,LDC 

14 Shri Apurba Kurnar Ghosh, SEA,AIR, Guwahati. 

15. Personal fire/SB of Sh Ghosh SEA 

Sd/- Illegible 
for Station Director 



Annexure-5 

PRASAR B?RATI 
BROADCASTING CORPORATION OF INDIA 

COMI1ERCIAL BROADCASTING SERVICE 
ALL INDIA RADIO : CALCUTTA 

No.Cal-CBS....1 ( 6)/97-S/318 	Dated 19.3,1997 

cRDER 

In compliance with CE(Ez), AIR& TV, Calcutta 1 s Order No. 1(33)/98-S dated 12. 1.1998 Shri 5ujit Kr. Soarn, Sr. 
Engineering Assistant of this office stands relieved of 
his duties on the forenoon of 26th March, 1992 On his 
transfer in the same capacity to All India Radio,Guwahati, 
He is instructed to report himself for duty to the office 
of the Station Director, All India Radio, 'uwahatj immedia- 
tely. He is entitled to avail joining time as admissible 
under the rules. 

Shrj Soam should return the Identity/C.G.H.S cards 
Library Books, Tools etc. andany other office materials, 
if any issued to him and also ensure that no dues remain 
outstanding against him so far this office is concerned. 

Sd/-. 

(A.K. SEN) 
STATION DIRECTOR 

Copy for informatIon to 

Shri Sujit Kr. Soam, Sr. Enggr. Assistant, CBS,AIR, 
Calcutta. 

The Chief Engineer(Ez), AIR & TV,Akashvani Bhavan,Eden 
Gardens, Calcutta with reference to his above quoted 
order. 

3 The Station Director, All India Radio,Guwahati 

The Asstt. Station Engiieer, CBS, AIR, Calutta/The 
Astt. Station Engineer, 100 KW Tr.,Chandi, 

Station Engineer/Con0 Room/Security Officer/Reception 
Officer(Jr.)/A11 India Radio, Calcutta. 

Steno to SD/PEX/Library/DUtY RoOm/Store_keeper (Jr.)/ 
Stationery Store keeper/Cashier/Accountant (P/C)/mt. Uma GhoshuDc/shri Ankur Bose, LDd, CBS,AIR,Calcutta 
The Secretary, AIR & DD Employees Co-operative Society Calcutta. 

Hind! Section, CBS, AIR, Calcutta. 

Personal rile of Shri Sujit Kr. Soa, Sr. Engg.A s5  
5pare copy. 

Sd/_ 

STATION DIRECTOR 

---- - 
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Annexue - 6 

PRASAR BAHRATI 
(BRA]DCASTING CORPORATION OF INDIA) 

ALL INDIA RADIO : GUWAHATI 

No. : 1(18)/98-SI.581 	Dated Guwahati the 17.4.1998 

The Chief 	 Zone), 
All India Radio & TV 
Akashvanj Bhavan, 
Eden Gardens 
CALCUTTA-700001 

Subject : Transfer of Senior Engineering Assistants in the 
Eastern Zone in the same capacity. 

Reference: The CE(E/Z), AIR & TV, Calcuttas Order No.1(33)/ 
98-$. dated 12.1.98. 

Sir, 

Shri Sujit Kumar Soam, Senior Engineering Assistant 
has reported himself for duty at All India Radio, Guwahati 
as Senior Engineering Assistant with effect from the fore-
noon of 07-04-1998 consequent on his transfer in the same 
capacity from C.B.S., AIR, Calcutta. 

Yours faithfully, 

Sd/- 

(P. RADHAKRISHNAN) 
Administrative °fficer, 

for Station Director 
Copy to : 

Sri Sujit Kr. Soam, SEA, AIR, Guwahati. 

The Director General, SIV-Sectjon, All India Radio, 
Akashvanj Ehavan, Parliament Street, New Delhi-11000 
for kind information. 

The Station Director, Commercial Broadcasting Service, 
All India Radio, Calcutta for information. 

The Dy, Director General(NE), AIR, Guwahati for kind 
information. 

The Pay & Accounts Officer, Doordarshan, Mm. of I &D, 
H.R.Path, Hazarika Bhavari, Guwahatj_3 for information. 

The Hind.j Officer, AIR, Guwahati for Hindi Version. 
PA to 8updt. Engineer. 
PAt0SD 

Accountant, AIR, Guwahati (2 copies). 
Shri P.Naha UDC 	11.Shri J.C.Medhi, SSK 

12. 	Shri A. Rhan, -LDC 	13. 5hri M.R.Deka, LDC 
14. 	Shri S.Sarcar,.LDC 	15'. Personal file of Shri S.ic, 

Soam, SEA. 

Sd/- 
(P. RADFIAKRISHN) 
Administrative Officer 
for Station Director 



Annexute-7 

No. 20014/83/E.IV. 
Government of India 
Ministry of Pinance 
Department of Expenditure 

• : 	 New Delhi, the 14th De.c'e3 

OFFICE MORANDUN 

Sub : Allowances andfaciljtjesfor Civ±lithiemIoyees 
of the Central Government serving in the States 
and Union Territories of North astern Region - 
improvements thereof. 

The need for attracting and retaining the seices 

of competent officers for service, in the North Eastern 

I Rgion comprising the :Stetes of Assam, Meghalaya, Manipui, Nagaland, andMizoram hs been engaging the attention of 

- the Government for somtirne, The Goverflment'had appointed 

a committee under the Chairmanship of Secretary, Department 

of Personnel and Administrative Reforms, to review the 

existing allowances .an• facilities admissible to the 

various categories of. Civilian Control Governmenternplyes 

servin'g in this region and to suggest suitable impràvements.. 

The recommendations of the Committee have been carefully. 

considered by the Government and the Président is now 
pleased to decide as follows :- 

i) 	Ten'ure of posting/detatjo• 

Weightage for Central depptatiotraiflir - g abroad 
and special mention in confidential Repords. 

xx xxx XXX XXX XXX 

pcia1 (Duty) Allowance 

Central Government civilian employees who have 

• all India transfer liability will be granted a Special (Duty) 

• Allowance at the rate of 25% of basic pay subject to a 

celling.pf Rs.400/- per month on posting to any station in 

the North Eastern Region, Such of those employees who 

exempted from payment of Income Tax will, however, not be 

Contd. . 



Annexure-7 (Contd.) 

eligible for this Sepcial (Duty) Allowance. Special (Duty) 

Allowance will be in addition to any special pay and the 

deputation duty allowance alrEady being drawn subject to 

the condition that the total of such 5pecial (Duty) 

Allowance will not exceed Rs. 400/- p.m. Special Allowance 

l.ke Special Compensatory (Remote Locality) Allowance, 

Construction Allowance and Project Allowance will be drawn 

separately. 

xx xxx xx 

XXXXX xx 

x x x xxx x x 

x x x x xxx x 

Sd//- 5.3. MAHLfl< 

JOINT SECRETARy TO THE GOVERNMT OF INDIA 
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Subject s X1uproverpn3 and c^:Icllities, or Cjvjjj 
	mp1oye of te er4tro1 £ovt. rerv.1ng in the 
t0s of forth Eathrn flegjo, Anaman icohar and 

akah 

unr 	i 	
to rofer tn, this flo. 2co14/3/83 and 30th tl _  Iv cit 	14th 

rch, 19C4 on the uhj,ct mer)tjon, Oboe and to aayt.h.:t the qu'u 	of fl }z1n 	
Ult.bje irnprovmeflta in 

th 	llO 	
cjijtj 	to Centt•.il ovrflctt 

employee3 
POt 'in forth 4tern fleçj 	ccmpzjj 	the 	of' 
Ass, 	

nipur, 	
Tripr, Arunchl Pradesh ani 	 h:i 	

the itt ntioy oE the Governcnt Accordin1y thr rb.ij4,3Qflt i no; PlOEed to decide as ffl,3 

ii 	xxyxxxx 

XXXXYY x 
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iii) Spccj 	 .\i 
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of Zchndtjli Trj3 or 	re otherwj50 
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17, )rwald.Lc.. .or ifliorriatlon 
-- 	and necesar action, 	F. No. 11(2)/97-E.lI(B) 

N. 	 Government of India 

• 	(AUDIT iLES) 

At flcWtL— c 

New Delhi, Dated July 22, 1998. 

OFFICE MEMORANDUM 

Sub jct: Allowances and Specia Facilities for Civilian Employees of the Central Government seiving in the States 
and Union Territories of (he North-Eastern Region and in the Andaman & Nicobar zind Laksl,adweep Groups 
of Islands - Recommendations of the Fifth Central Pay Commissioh. 

Wah q view to attracting and retaining competent officers for service in the North-Eastern flegion, comprising 
the territories of Arunachal, Pradesh, Assam, Manipur, Meghalaya, Mizoram, Nagalarid and Tripura. orders were 
issued in this Ministry's O.M. NO. 20014/3/83-E.IV dated December 14. 1983 extending certain allowances and 
other facilities to the Cjviliar Central Government employees serving in this region. In terms of baragraph 2 thereof. 
these orders other than those cohtained in paragraph 1(iv) ibid. were also to apply mutatis mutandis to the Civilian 
Centçal Government employees posted to the Andaman.& Nicobar islands. These were further extendecJ to the 
Central Government employees posted to the Lakshadwêep Islands in this Ministry's O.M. o!,even number dated 
March 30, 1984. The allowances.and facilities were further liberalised in this Ministry's O.M. No. 2001 4/1 6/86/E.IV/ 
E.lI() dated December 1, 1988 nd were also extended là the Central Government empIoyee posted to the North 

• astérn council when stationed in the North-Eastern Region. 

The Filth Central Pay Cdmmission have made certain recommendations suggesting further improvements 
in th allowances and facilities admissible to the Central Government employees, including Qlicers of the All India 
Servcos, posted in the NorthEatern Region. They have further recommended that these mayjalso be extended to 
the Central Government'employees. including Officers of the All India Services, posted in Sikkim. The 
reconmendations of the Commission have been considered by the Government and the President is now pleased 

tp decide as follows: 

(I) Tenure of Posting/Deputation 
The provisions in regard'to tenure of posting/deputation contained in this Ministry's O..M. No. 2001 4/3/03- 
E.IV dated December 14, 1983, read with O.M. No. 20014/16180-E.lV/E.II(B) daleciDecember 1, 1988, 

shall continueIo be applicable. 	. 

Weightage for Central Deputations/Training Abroad and Special Mention in Confidentlal.ReCOrdS 
The provisions contained in this Ministry's O.M. No.2001 4/3/83-E.lV dated December 14.1983, read withO.M. 
No. 20014/1 6/86-E.IV/E.Il(B) dated December 1.1988, shall continue to be applicable: 

Special [Duty] Allowance 
• Central Government Civilian employees having an "All India Transfer Liabilit ' ndposledto the specified 

theS ecial Dul At owance at the raj5er 

cent of their basicpyas prescribed in tTi'MiiTiry s . . 	 Dece,ç. j,  2001 
'19887Eut without an ceiUTi its uantumn. In ot1irds, file ceiling of Rs 1,000 per month currently in 

orce shall no longe .r Be app icab èr he c ndution that the aggregate of the Special [Duty] Allowance plus 
Special Pay/Deputation (Duty) Allowance, if any, will not exceed Rs 1,000 per month shall also be dispensed 
with. Other terms and conditions governing the grant of thisAllowance shall, howver, continue to be 

applicable. 

In terms of the orders contained in this Ministry's O.M. No. 2002212/88-E.1I(0) dated May 24, 1989, Central 

Government Civilian employees having an "All India Transfer Liability" and posted to serve in the Andamon 
& Nicobar and Lakshadweep Groups of Islands are presently entitled to an Island Special Allowance at 
varying rates in lieU of the Special [Duty] Allowance admissible in the North-Eastern Region. This Allowance 
shall continue to be admissible to the specified category of Central Government employees at the same 
rates as prescribed for the different specified areas in the O.M. dated May 24, 1989, but without any ceiling 

on its quantum. This Allowance shall also henceforth be termed as Island Special (Duty) Allowance. Separate 
orders in regard to this Allowance have been issued in this Ministry's O.M. No. 12(1)/98-L.ltQ3) dated July 

17,1998. 

tption is also itvted in this connection to !t10 clamif icaloty ors contained in this MisIry's O.M. 

11 )!95  E 	
whicl"h1rEtinuo to be nt)pl 	in 	OJL1 ,ctof tho 

Central Govrnnrnnt e,r1oyecs posted tdi 	il NG1lFItern 1k gion but also to those posted'io 
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H. 	2 

• 	Iv) Special Compensatory Allowances 

Orders in regard to revision of the rates of various Special Compensatory Allowances, such as Remote 

• Locality Allowance,'Bad Climate Allowance, Tribal Area Allowance, Composite Hill Compensatory Allowance, 

etc., which are 'localion•specific, have either been separately issued or are under issue based on the 

Government decisions on the recommendations of the Filth Central Pay Commission relating to these 

allowances. These orders shall apply to the eligible Central Government employees posted In the specified 

localities in the North-Eatern Region, Andanan & Nicobar Islands and Lakshadweep Islands. depending 

on the area(s) of their posting and subject to the observance of the terms arid conditions specified therein. 
Such of those employeds who are entitled to the Special [DiIy] Allowance or the l.land [Special Duty] 

Allowance shall also be ntitled, in addition, to the Special Compensatory Altowanc(s) as admissible to 
I them in terms of these separate orders. 	 . 

Cntral Government employees entitled to Special Compensatory Allowances, separate orders in respect of 
which are yet to beissueH, wiil continue to draw such allowances at the existing rates with reference to the 

'notional' pay whichIhey would have drawn in the applicable pre-revised scales of pay biit For the introduction 
of the corresponding revised scales till the revised orders are issued on the basis of the recommendations of 
the Filth Central Pay Commission and the Goverilment  decisions thereon. 

• (4) Travelling Allowance on First Appointment 	I 

Theexisting concessionsas provided in this Ministry's O.M. No. 2001 413183-E.IV dated.December 14, 1983 
and further tiberalised in O.M. No. 2001 4116/86-El V/E.11(B) dated December 1, 1988,shatI continue to be 
aplicable. 

• (i) Travelling Allowance tot Journeys on Transfer; Road Mileage for Transportation of Personal Effects 

• 	
on Transfer; Joiniflg Time with Leave 

• 	The existing provisions as contained in this Ministry's O.M. No. 2001 4/3/83-E.IV dated ecember 14, 1983 
shall continue to be app9abte. 

(Vii)Léave Travel Concessidn 

Interms of the existing provisions as contained in this Ministry's O.M. No. 200 14/3/83-EIV dated December 
• 	' 14, 1983, the following oplions are available to a government servant who leaves his family behind at the old 
• 

	

	 headquarters or another selected place of residence, and who has not availed of transfer travelling allowance 
for the family 

 
• (a) the government servant can avail of the leave travel concession for journeylto the Home Town once in 

a block period of two years under the normal Leave Travel Concession flutes: 

OR 

(b) in lieu thereof, the governmeIt servant can avail of the facility for himself/herself to travel once a year 
from the station of posting to the Home Town or the place where the family is residirg and for the family 

[restricted only to the spouse and two dependent children of age up to 18 years in iespect of sons and 

up to 24 years in respect of daughters] also to travel once a year to visit the government servant at the 
station of posting. 

These special provisions shall continue to be applicable. 

In addition, Central Government employees and their families posted in these territories shall be entitled to 
avail of the Leave Travel Concession, in emergencies, on two additional occasions during their entire service 
career. This shall be terned as "Emergency Passage Concession" and is intended to enabte the Central 
Government employees anWor their families (spouse ançl two dependent children] to travel either to the 
home town or the station of posting in an emergency. This shall be over and above the normal entitlements 
of the employees in terms otthe O.M. dated December 14, 1983, and the two additipnat passages under the 
Emergency Passage Concession shall be availed of by the entitled mode and class of travel as admissible 
under the normal Leave Travel Concession Rules. 

Further, in modification of the orders contained in this Ministry's O.M. No. 20014/16/86-E.lV/E.1t(B) dated 
December 1, 198810lficers drawing pay of As 13,500 and above and their families, i.e. spouse and two 
dependent children (up to 18 years in respect of sons and up to 24 years in respect of daughters) will be 
permitted to travel by air on Leave Travel Concession between Agartala/AizawVlmphavLilabari/Sitchar in 
the North East and,Calcutta and vice versa: between Port Blair in the Andamon & Nicobar lstnds and 
CalcuttoiMadras and vibo versa; and between Kavamatti in the Lakshadweep Islands apd Cochin and vice 
versa. 

J 
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Children Eduation Allowance and Hostel Subsidy 
The existing prqvisions as contained in this Ministry's V.M. No. 20014/3/83-Ely dated December 14, 1983 
shall continue t6 be applicable. The rates of Children Education Allowance and Hostel Subsidy having been 
revised in the Department of Personnel & Training O.M. No. 21017/1/97-Eslt.(Allowances) dated June 12, 
1998, the Allowance and Subsidy shall be payable at the revised monthly rates of Rs 100 and 9s 300 
respectively pechid. 

Retention of Government Accommodation at the Last Station of Posting 
The facility of retention of Government accommodation at the last station of posting by the Central Government 
employees posted to the specified territories arid whose families continue to stay at that slaton is available 
in terms of the orders contained in the erstwhile Ministry of Works & Housing O.M. No. 12035/24/77-Vol. '/1 
dated ebruary'12, 184, asamended from time to time. This facility shall continUe to be available to the 
eligible Central Government employees posted in the North-Eastern Region, Aridaman & Nicobar tslands 
and Lakshadweep Islands. In partial modification of these àrders, Licence Fee for the accommodation so 
retained will be recoverable at the applicable normal rates in cases where the accommodation is below the 
type to which the emIoyee is entitled to and at one and a half times the applicab[4 normal rates in cases 
where the entitled type of accommodation has been retained. The facility of retention of Government 
accommodation at th el  last Station of posting iIl also be a&nissible for a period of three years beyond the 
normal permissible period for retention of Government accommodation pescnibed.in the Rules. 

House Rent AIowarce for Employees in Occupation of Hired Private Acomriodatlon 
The orders containedin this Ministry's O.M. No. 1101 6/1/E.11(B)/84 dated Mardh 29 1984, and extended in 
this Ministry's O.M. No. 2001 4/16/86-E,l V/E.11(B) dated December 1, 1988, shall continue lobe applicable. 

Retention of Telephone Facility at the Last Station of Posting 
As provided in this Ministry's O.M. No. 2001 4/16186-E.IV/E.11(U) dated December 1, 188, Central Government 
employees who are eligible for residential telephones may be permitted to retain their residential telephone 
at their last station of 3osting, provided the renthl and all other charges are paid by the concerned employees 
hemese lves. 

(xii)Mo'dicaj Facilities 
1 1  Families and the eligible dependants of Central Govemninenteuiployees who stabehirid at the previous 

stations of posting on the employees being posted to the specified territories shall qontinue lobe eligible to 
avail of CGHS facilities at stations where such facilities are available. Detailed orders in this regard will be 
issued by (he Ministr of Health & Family Welfare. 

The President is also 'pleased to decide that these orders, in so far as they relate to ihe Central Government 
employees posted. in the North-Eastern Region, shall also be applicable mutalis inutandi to the Civilian Central 
Government employees, including Officers of the All lqdia Services, posted to Sikkim. 

These orders will take effect from August 1 . , 1997. 	: 

In so far as persons srving in the Indian Audit mid Accounts DeparIWnreconcerned, thee orders issue 
after consultation with the Comptroller and Auditor General of lndia 

Hindi version will follow. 	 -j 
(iA-7 	
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4. 

(N.SUNDER RAJAN) 
Joint Secretar1 to the Goerflt1Jent of India 

To 

All Ministries/Department of the Government of India [As per standard Distribution Listj 

Copy [with usual numberbf spare copiosj forwarded to C&AG, UPSC, etc. (As per standard Endorsement List) 

Copy also forwarded to chief Secretary, Andaman & Nicobar Islands and Administrator, Lakshadweep. 
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Annexurei0 

To 	
Date : 21.9,98 

The Station Director, 
All Inaja Radio 
Guwah ati 

Sub : Grant of Special (Duty) Allowances to the employees 
in the cadre of Sr. Engg. Asstt, of AIR & Doordarshan 
ppsted In the NE Region s  

Sir, 

This Is for your kind information that the undersigne( 
had joined on duty w.e.f 13.10.1997 at F/N at your station 
of All India Radio, Guwahatj being relieved from TVRC(HpT) 
Murshidabad vide office order No. MSD/TVRC(.jpT)/4(1)/97/ 
A/340 dated 22.9,97, In the same capacity as Senior Eni 
ing Assistant, 	 gneer. 

Still, right from my joining at AIR, GUWAHATI, I have yet 
to get SDA @ 12 and half percent of my basic pay vide GI, 
M.F. O.M. No. 20014/1 6/86-EN/EII(B), dated December, 1, 1988, 
which is also being recommended by the Fifth Central Pay 
Commission by suggesting further improvements and considered 
by the Govt. of India vide Mm, of Finance, Department of 
Expenditures, Office Memoranduni No, F.No, 11(2)/97-Eli (B), 
New Delhi, dated July 22, 1998. According to this order, 
employees getting SDA under the perview of Ministryof 
Finance O.M. No. 20 014/16/86-EIV/EII (B) dated Decemberl, 
1988, shall be granted the Special (Duty) Allowances at the 
rate of 12.5 percent of the basic pay, but without any 
ceilling on its quantum. 

It is to be noted that in pursuance of the judgement of 
Hon'ble Supreme Court dated 20.9.1994 in C.A. No. 3251 of 
1993 and subseauent instruction of M.F. contained in their 
O.M. No.11(3)/95.EII(B) dated 12.1. 1996 the Mm. of I & B 
have issued Order No. 512/2 4/93-TV(A) dated 16 .01.1997,, by 
which the Mm, of I & B's earlier Order No. 512/24/93TV(A) 
dated 20.10.1993, relating to extension the facilities of 
SDA to rest of all dacres working in the NE Region after 
obtaining undertaking from each of them, stands Partially 
withdrawan. Apart from this, CAT, Guwahati's order dt. 7.5. 
1997 in O.A. No. 166/94 is also being taken into account. 

Keeping all these orders and judgements in view, this is for 
your kind notice that undersigned would get SDA as SEA during 
the tenure at DDK, Guwahati w.e.f. April 92 to May, 1993, 
vide M.F. O.M. No. 200 14/16/86_EIV/EII(B) dt. December 1, 1988 and till now there to no further order being issued to 
surpass the above mentioned order. 

I, therefore, fervently urged upon your goodself to grant 
me SDA at the rate of 12.5% of the revised basic pay as 
early as possible as I have come to NE Region from outside 
of North Eastern Region. 

Hope, you would de the needful and oblige. 
Thanking you, 

Enclo : 

	

Yours faithfully,  
Photocopy of the O.m. 	 Sd/-Aprba Kumar Ghosh 

Senior Engineering Assistant, All 

	

(B) dt.22.7.98,Go;t. 	India Radio, Guwahati. 
of India, Nin,of finance, 
Deptt. of Expenditures. 

T 
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Annexure-il 

To 

The Station Director, 
All India Radio 
Guwahati-3 

Date 28.04.99 

Sub : Grant of Special (Duty) Allowance to the employees 
in the cadre of Sr. Engg. Asstt. of AIR & DD 
posted in the N.E. Region, 

Respected Sir, 

It is regretted to inform you once again that 

being a S.E.A., 1 have yet to get S(D)A @ 12.5.% of my 

basic pay w.è.f. my date of joining at AIR, Guwahati 

vide GI.M.F., OM No. 20014/16/86-EN/EII(B), dated 

December I, 1988 which is still now vide after 5th Central 

Pay Commissions Recommendation being considered by the 

Govt. of India vide Min of Finance, Department of Expen-

diture, Office Memorandum No. F.No.11(2)/97-EII (B), New 

Delhi, dated July 22, 1998. 

In my earlier letter dated 21.09.98 in this regard 

(copy enclosed for ready reference), I have tried my best 

to justify the following aspects of various orders issued 

in this regard. 

S.E.A.'s and other Gr. B employees & Higher Officers 

poatedin N.E. Region fulfilling the stipulated 

conditions may get S(D)A vide GI.MF.OM  No. 20014/16/ 

86-EN/E-11(B) dated Oj. 12. 1988. 

Other then these ernployes and lower cadre may get 

S(D)A vide Mm. of I & B, order No.512/24/93-TV (A) 

dated 29. 10.1993. 

Mm. of I & B partially withdrawn the order of even 

number dated 29.10.1993 vide letter No.512/24/93-Tv 

(A), New Delhi, dated 16th January97 imposing cer 

tain condition in pursuance of judgernent of Hon'ble 

Supreme Court dated 20.9.1994 in C.A. N0.3251 and 

Contc3. . 
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Annexure-li (Contd.) 

subsequent instruction of Mm. of finance contained 

in their ON No.11(3)/95-EII(B) dated 12.01.96. 

4. 	Apart from this CAT, Guwahatj's order dt.07.05.97 
in O.A. NO. 166/94 reiterated that the employees who 

belong to the N.E. Region are not entitled to the 
s (D)A. 

(5) 	SEA(s) and other higher officers are not under the 

purview of the judgement of Supreme Court as they 

would get S(D)A vide G.I. MF, OM No.20014/16/86-EN/ 

EII(B) dated 01.12.88 not by the order of Mm. of 

I &B No. 512/24/93-TV(A) dated 29.10.93. 

But I am very much sorry to intimate you that even 

after a long interval of seven months I have not received 

any response of my letter from your end which compells me 

to persue further in this regard. 

It is tobe$ noted that DDK & PCC Guwahatj have 

already released S(D)A to the SEA and other eligible 

employees at the rate recommended by the 5th Central Pay 

Commission, after getting clarification vide O.M. No.23/12/ 

93 SIV dated 11.09.1998 (copy enclosed for necessary action) 

but A.I.R. Guwahati being under the same pay and accounts 

office does not take initiative in this reg.:rds. 

Under these circumstances, I would like to request 

your good self once again for kLnd intervention and valuable 

comments in this regard to that I may not be compelled to 

o to the higher authorities or the court of law for this 

settlement of my legitimate demand. 

Thanking you, 
Yours faightully, 

Enclo: 	 Sd/- Apurba Kumar Ghh 
One copy of earlier 	Senior Engineering Assistant 
letter. 	 All India Racijo, Gu.jahatj. 
Photocopy of the clarifica- 
tion vide O.M. No.23/12/93 SIV/dated 11.09.1998. 

Copy for kind infoxmatjon and necessary action to : 

The Deputy Director,General(NE)AIR Guwahatj. 

The Unit Secretary, ARTEE,AIR, Guwahatj. 

Senior Engineering Assistant 
All India Radio, Guwahati. 



Annexure -12 
To 

The Station Director 
All India Radio 
Guwahat i_3 

Date : 22.09.99 

Sub : Payment Of SDA to Group A & Group B Officers. 

Sir, 

- Although you are aware regarding non-payment of 

SDA to me, this is for your kind information that the 

content of the letter issued by DDG(NE), AIR to PAO 

(IRr), New Delhi vide No. DDG(NE)/2(7)/99_Ac/1878_ 

1879, dated 26th Aug99 On the'above mentioned subject 
(copy enclosed), is hxxff very much favourable to my 
case of entItlement of SDA, as I am a Gr. B Officer 

having been transferred from Outside of North-East 

Region to AIR, Guwahati. with Home Town at Burdwan in 
West Bengal. 

Hope YOU would take necessary action towards 

the payment of my SDA @ 12.5% of my basic pay with 

arrear w.e.f, 13.10.1997 at your earliest otherwise 

I have no other alternative but to proceed on to Court 
of Law for justice. 

Thanking you in anticipation. 

Yours faithfully, 

Sd/- Apurba Kr.Ghosh 

SEA, AIR-Grxy 

Copyto 

Ms M.S. Rugrninj, Dy. Director General(NE) AIR 
for kind information and necessary action please. 

Unit Secretary, ARTEE, AIR, Guwahati for necessary 
action please. 



Annexure.13 

PRASAR BHARATI 

(BROADCASTING CORPORATION OF INDIA) 
pALL INDIA RADIO : GUWAHATI) 

No. 7(2)/99-AC/2093 	
Dated Guwahati the 18.05.99 

M 0 R A N_p 

The representation submitted by you on 28.04,99 
has been referred 

to the Directorate for their perusal. 
In this connection It is to inform you that as per the 

existing order you are not entitled for S.D.A. Since 

your transfer is limited to N.E. Region only. As regards 

to enhanced HRA we have not yet received any Directorate 

Instruction so far. As soon as a revised instruction is 

received, we have no difficulty in Paying enhanced HRA. 

Sri A.K.GhO5h, SEA, 
II 	

S.i.Soam, SEA, 
AIR, Guwahati. 

Sd/- Surya Das 

Deputy Director 

All India Radio, Guwahati 
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Annexure-14 

No. 7 (2)/99/Ac/10660 

PRASAR BHARATI 

(BROADCASTING CORPORATION OF INDIA) 

ALL INDIA RADIO- GUWAHATI 

Chan&nari, Guwahati-781003 

Dated November 25, 1999 

MEMORANDUM 

With reference to his representation dated 

22.09.99 regarding grant of SDA, Shri A.K.Ghosh, 

Senior Engineering Assistant of this office is informed 

that only those employees who have All India transfer 

liability on posting to NER are eligible for the grant 

of SDA as per Nin. of Finance, Department of Expenditure 

O.M. No. F.No. 11(2)/97-E(B) dated 22.07.98. Senior 

nineer Assistants does not have All India transfer 

,liabilityas they are transeable only in a particular 
zone. 

Sd/- Illegible 25.11.99 

(P. Radhakrjshnan) 
Administrative Officer 

for Station Director 

Sh. S.K.Soam, SEA, 
AIR, Guwahatj. 

Sh. A.K.Ghose, SEA, AIR, Guwahatj. 

Sh. Rajee Kumar, SEA, AIR, Kthkrajhar 

Sh. G.D.Panda, SEA, AIR, Kokrajhar 

Copy to : DDG(NE), AIR, Guwahati forJdnd information. 

For Station Director 
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\7 /7 FICE 	T CH 	ENGINE (EASTO1U) 0 

(OCASTING CP0RATION OF ib&) 

ALL 	 IO1'l INDIA RADIO & TELEVIS 

FRASAR 13iIARAT I 

Akashvani. Bbavan, 
No. 1(28)199-3. 	 1th Floor, 

Calcutta - 700001. 
Dated : 27-09-99. 

(/ 
Subject : Draft EligibilitY List for promotion of 

Sr. Engineering Assistant to the grade 
of Assistant Engineer as on 01-01990 

Draft E1igibi).it7 List for, promotion of Sr .4 
'En(ineeriflC Assis-

tant to the grade of Assistant Engineer as on 01-01 -99 prepared 

by the Directorate is encicsed herewith. 

AU the Station 'Heads are requested, to circulate the same to 

all 3.E,A.s, working under their control. DiscrePancY )  if, ar, 

pointed out by the officials may be intimated 	this office 

latest by 05-10-99 to enable this office to intimate the 
same to 

the DirectOIatebY 08-10-99. 

( 	S. K. ARORA 	) 
DI. DIRRCT0I(ENGINEERING) 

FOR CHIEF ENGINEER (EAST ZONE) 

CopytOZ 

All Station Heads of All India Radio in East Zone. 

All Station Heads of Doordarshan Kendras in East Zone. 

. All Doordarshan I4ain;eflaflCe Centres 
in .Iast Zote. 
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ubjecti Drad oU 	li gibit list for pront1on of Seniqr Engg. 
Ai'3t3t1t1 to the grMe of Asstgtint Rnginoer, as 
oi (_ 

o — 

According to clauo I (a) and I (b) of &ppehdix-I of 
sistnt &igiueer, Akashvani and DoOrdarshan (Group 'B' posts) 

-RecritmOat Rules, 1985, ai amended vide notificaUoti dated 
6.1.2.91, ZAn 'ith throe yeSra regular orvice th the grade, 

failing 'which SEAs with 8 years combined regular service in the 
gadés jf 3EA atidi,A and possessing educational qualifications 
not-lower thziJthose pxocoibOd for direct recruites to the post 
of 1 As a IIIR ,ad Doordtrshan, are eligible for prontion to the 
grado of Asizitaitt ngineor against 25% quota -for-  prowotion. 

— 	 I  

ç 

2. AccordinglY, a draft eiigibility list as on 0t-01-99 

bas boon prepared on the basis of details provided by Zotial Chiet 

nginoers, for, filling up vacancies against the 25% promotion 

quota for the 	 ' year 1999-000. 
i 	rot 

., 

3. 	
Chief igineers of all the Zones are requested t 

circulate the list to i.i1 Stations/Offices f AIR & DD and 

ju timato to the Directorate, 13 test b 	- 	 l992 any 

iscxoPaflCY that i ndght be pointe out byr the of licers concerned, 
offices, of Zonal CE.s ny also thec the particu]flrs of each offic 
frot their own records and. intiniate dis crepancies, if ny. -The 

c1isCrepflCie5 roportd after the due date wl1 not be tkefl 
cognizance of. IThO discrep1nc1e3 nciy be routed thoouh reSPCtiU 

/ 

	

	Zonal.Chief giuoer with 3n advance copy to 1Y)&IR. The Zonal 

C1-f Enginoor 'ro r it'tM t kincflv forward the reproso!l+/tiC 
received, aloxig'With their c'niaeritS, within three diys of the 
receipt of such ropresontri.tionS. 
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• ( M.L. Raiparia ) 

0 	 DIrector (EA) 
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Snit. Sushma &hulawalia,DeIbi_TV-Pitam 	- 

• 

• 	 •.• 

Pura (NZ) 

174. Debabarta Sarkar )  DDK-1cutta (EZ) 

:175. V.D. Kastare, LPT-Nagda (%) 

• 	 176. Mahesh Chand Dthxwa1ia 2Uyderabad-DDK() - 

• 	 177. Vrjshti, Del 1-TVDDK (1z) 	 - 

,jit Kr. Ac3hikary, DDK-Guwaha ti (EZ) 	- 

- 179 D.Mukharjee,LPT-Bhavnagar .  (WZ) 	 - 

 Usha Narayanan, Barigalore, DDK(SZ) 	- 

 S.C. Ti.warl, Bansara.-AIR-FM(iZ) 	- 

 R.P. Chathrvedi,LPT-ajgarh (WZ) 	- 

 Gajraj Singh, LPT-1adhu1ani (EZ) 	- 

• 	
. 	 184. Jayanandan T., Call cut-.tUER(SZ) 	 - 

.185.. Snit. Veena Khanna,Delhl-AIR-BH (NZ) 	- 

Sujit Kr. ShoeIR-CB5-Ca1cuttaCZ)- 

A. K. 	oni, LPT - Maid 	): 

188. Satash Knnr, H.A., Brab.mavar ,AIR(SZ) 	- 

• 	 1890  . Shashl Kant Purl, LPTV-Pa thanko t (NZ) 	- 

1900  S.S. Joshi, LPT 	Ichalkaraflil (WZ) 

kruP Kr. Thit ta, DD K - Guwaha 	() 	- 

192 Loganathan,S. Kuram,LPT (SZ) 	 - 

- 

I - 	 -  AM 	 • (+) 
-- 	

- 	 r 	L _i 	,' - 	•- 	a. 
04-04-61 Dip in Elect. 28-10-88 

03-11-59 LEE 	 . 31-03-89 	LE. 

05-01-4. DEE, BE (PTDC) .. 26-04-89 

27-02-63 D.E.E. 	. 	 . •. 	31-07-89 	. 	 .. 	 •• 

24-10-61 Dip in E1ets. •. 28-10-88 	 S  

12-10-57 LEE 	 . 31-03-89 	
55•, 

12-12-61 MSC (PHY)Elect. 31-03-89 

04-05-63 Dip in Elect 28-06-89 	
.5.-. 

12-06-62 B.SC(PHY) 07-01-89 

• 25-11-62 DEE 	: 	
: 	 '• 01 -05 -89 	 : 	• 

01-01-58 DEE 23-05-89 

01-01-45 DEE/RCZ 300989 	• 

01-09-62 	. Dip in Elects. 28-10-88 	. 

.02-01-58 HS LEE  01-03-89 	. 

25-01-61 DEE 18-05-89 

• 08-05-61 M.SC. 	 . 25-11-89 

12-09-62 	- Dip in Elects. •.. 30-11-88 	/ 

30-11-63 DEE, DNE 30-03-89 

020-02 -58 • LEE 	. 	. • 2 7-05-89 • 

15-01-62. Dip in Elects. . 12-09- 

• 	 . 
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865. 	Ba , 	
- 	10-0364 MSC(PB) With 

iv Sefla Delhi -DDK (NZ) 	

ect, 2O-03-  

- 	Rt11 	.. - 	
. 	 -. 

	

8670 	
1gaiab,S. adaS CR () 	

SC 	
DCE 	

93 

1. G. edekar 	
Z) 	 o9-O3- 	B. SC (Pu) 	

25-O3-9 	
prot

-93 - k $ih Rare, AgraAIR () 	
06-08-59 B.E. (ect)

NZ  
.: 

Peda. L ãdaLPT () 	
O763__L 	- 

8. 	
A11 ikea, KuWaba ti() - 	- 	

oi-0l- 	BSC 	
- -29-0 3  

8. 	.B. Niafle, 
LPTICrut CWZ) 	

Ol-06 	D 	
16 	- 

flar svaoP; 	
- 

 

	

007 	Dip 	 -promted 

L. 	 () 	

.. SC 	i0l266 D.LC.• 	
. 3O0 7-93 

aal . paul, DDK_al (fl). 	
- 	05-O2- 	L 	

2808 

Smt. M.V. Joi L 	
as1k OZ): 	

. 	O3O563 DEE - 
	 30 

877. 	Bal3it 	
DeihiIR_am) 	

SC 	260560 	TCiP 
	20_0691 

g. 

878. 	aianezh,S 
oiat0 	PT (SZ) 	Sc 	1006 	DE 	

U 793 

8. 	
Partha pati D, DD_S1ar() 	. 

- 	25-O 	DZZ. 	
l3-0 

880. 
- I. Bana, L-AklUi 'Z) - 	 - - 	

-06-63 DE 	
l4-06- 

88 	
jagsh Ra, jaianarD 	() 	

Sc - 	
Dip 	ect 	

g. 12_1191 

SC 	22-066 DEEZ 	
-94 

883. 	
g 

 
15 	L 	

- 	0l 

LPD&tia Z) 	- 	
-0663 D 	

251O 
G.K. 	l, 	_Ga 	k 	) 	 - . 

	

-- - 	 - 	

- 	 0019471 
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• 	 l93 - 	EarlSh har2a, 	
-(ia) 	- 	005E • 	.iP, 	'EiSC 

1 94. 	NN patil, R Nagpur (WZ) 	- 	c.0l-59 	SC 	
i06-89 

	

l95 - 	
s 	 (EZ) 	oi9 	 / 	

21-06-89 

/ 	- 196 	•.it Veana ia Sh 	R,T 	pAIR 	2606- 	flip. in Elects. 	o1I39 

• 	
l. 	M uk Sh 	

r 5arm, DDK_LUCOw () 	
- i5--59 	DiP. 	Elect. - 	31-10-38 

LPT - AhWa 4Z) Sc 	08086l 	DEE 	
Q788 

• 	 199. 	
Biil Biswas, AIR_ttaCk () 	

SC 	-o8-57 -. •EE• 	
28 

MaaiYarrasi,, 	
- 	1306-62 	Dip 	

E1ectS/SLC 08-09-89 

Kalicharan Verma L?T - Bhd Z) 	
SC 	2-04-55 	DEE 	 17-118 

Sen, Sirohi -LP 	() 	
- 	130560 	B..SC(P) 	

21-11-28 

BisWaiit Sarkar, AIRGuwahati (EZ) 	
- 	25-12-57 	LEE, 	

298 

20. 	andraSe 	RaJu,R. CE() 	ennai 	- 	1-01-59 	L.EE. 

205. 	
M.G. Mangle, LPT - AmaeT 	

Z) 	SC 	1l0860 D.E.. 	
20988 

	

2060 	Avinesh 	ar, Aligarh_AIRH?T (Ia) 	
- 	iO-09-60 	Dip in Elect. 	31.10.88 

• 	07.;• 	
tpa1Kr tiazra, -DDK_calcutta •() 	

- 	05Ol-58 	C,B0AT 	 02-03-89 

	

208. 	
Rjeswari,., derabadDDK (SZ) 	

- 	Q5-085 	LE 	
120893 

alune,DDK 	bai (WZ) 	• Sc 	01-06-57 	DEE 	
209-88 

	

2099 	V. R.  

Pre Pal Sinh, DDK, LucW (HZ) 	
- 	O1_07-61 	M.SC(P) 	

-i1-88 

Mibir 	. Dey, AIRizawa1 (El) 	
- 	24-09-5 	B.0 	

27O3 

U 	

AIR () 	
07 01 

Meenakshi5., coibatO.r, 	
- 	 60 	DEE 



rairo1i 	) 	 - 
1 

. 	 ivedi, OILP () 	

- 	06 1  Dip in ect3. 

46. 	p.K. aar, DDGt1() 	
SC O 7 O61 

r 

70 	
r 	 j pa yaLPT (SZ) 	SC 11-05-68 DSB. E. 	 1393 

Inaad V. 	e, LPT1Ui Z) 	
ST 	-O665 D 	

_394 

 30 34&

349. 	
ill Ahd an La-AIR () 	

-08-62 B.SC(P) 

850. 	B.K. 	ITGodda 	) 	
03 	 DE 	 3192 

8. 	
(I) 	(T)-AIR (Y SC 	O367 DI 	

0893 	oted 

ana eena, 	 Z) 	 26-03- 	DE 	 3O693 

S.K. 	

27063 Dip in 1ects. 	3Ô03- 

• K. Ban er j ee 	() Ca 	() 	

BSC 	 20 -3 

Nafleetha peru1,N, 	
B.SC.. 	 03O693 	oted 

Vhwath 
gade ,LP ingoli 	) 	ST 281O9 DE 	 ooa93 

	

-AI a (NZ) 	 12-U -63 Dip in 1e ctS. 

Ba j at 	r Rai, Luc o 	
303.91 

0892 
24-12-62  

859. 	ye ates 	
SC 08-0964 LCE - 	 I 	n)ted 

86. 	Heai 	
ST 25-12- 	DE 	 130793 

A- 	

- 211-63 DIP in 1ect 	
C 104 	 / 

- 	-63 BSC 

m 	D -Dib 	

S 	08- 	 S  

09-06-93 

• 863. 	Jayar, 	gare 	() 	

C 	O466 DZ 

- a1ay 	r Datta, LP 	3aa Z) 	 • 	1265 DBT 
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THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUAHAPI BENCH W GUWAHATI. 

0 .A. NO • 187 OP 2000 

Shri Apurba ICr. Gbosh & Others 

- Versus - 

Union of India and others. 

- And - 

In the matter 

Iritten Statement submitted by 

respondents No. 1 to 6. 

The humble respondents beg to submit Pre1iminary 

obj ection which may be treated as part of written statement. 

(jIAPY OBJECTION ) 

&iri Apurba ICwnar Ghosh, Sr. Engg. Assistant and 

Shri 8.K. Soam, Sr. ngg•. Assistant have filed 'CAT( case 

O .A • No. 187/20 00  in CAT Guwahati Bench regarding payment of 

special duty allowance. The applicant have filed this O.A. 

against the impugned memorandum No. 7(2)/99-AC/2093 dated 

18.5.99 issued by Dy. Director, AIR, Guwahati vide which 

they have been informed that as per existing orders they are 

not entitled for SDA because their transfer is limited to 

N .E. Region only. The applicants are however claiming that 

they have all India transfer Liability simply on the ground 

that there isa clause to this effect in their Offer of 

Appointment. 

Contd.... •. .. . 
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2. 	 Ministry of Pinance vide its O.M. No. 2 0014/3/ 

83-E.IV dated 14.12.83 ( page 127/Cor.) granted certain 

incentives to the Central Govt. Civilian employees posted to 

the N.E. Region* bne of the incentives was payment of 

'Special Duty à].lowanoe' (SDA) to those who have 'All India 

Transfer Liability'. It was subsequently clarified vide 

Ministry of Finance O.M. No. 20014/3/$3E.IV  dated 20.4.87 

(rage 123/Cor.) that for the purpose of sanctioning 'Special 

Duty Allowance' the all India transfer liability of the mein-

b ers of any service/cadre or incumbents of any post/group 

of posts has to be determined by applying the tests of recr-

itment zone, promotion zone, etc. i.e. whether recruitment 

to service/cadre/post has been made on all India basis and 

whether promotion is also done on the basis of an all India 

common seniority list for the service/cadre/post as a whole. 

A mere clause in the appointment letter to the effect that 

the person concerned is liable to be transferred anywhere 

in India, did not make him eligible for the grant of SDA. 

39 	 Thai Hon'ble Supreme Court in their Judgement on 

20.9.94 ( in Civil Appeal No. 3251 of 1993)  also up held the 

submission of the Govt. of India that Central Govt. Civilian 

employees who have all India transfer liability are entitled 

to the grant of SDA, on being posted to any station in the 

N.E. Region from outside the region and SDA would not be 

payable merely because of the clause in the appointment 

order relating to all India transfer liability. 

-J 
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4. 	The cadres of BAG and SEA's are zonal cadres 

and their transfer liabilities are limited to well defined 

zones only. For the purpose the entire network of ATh & DDn  

has been divided into four zones- East Zone, 'est Zone, North 

Zone & South Zone • The East Zone consists of Jie at B enga 1, 

Orissa, Bihar and all the North Estern States under the 

control of the Chief 	ineer ( East Zone), ATh & PV, Calcutta. 

igineering Staff upto Sr. Engineering Assistants are trans-

ferable to any mhere in the Eastern Zone. In other words upto 

Sr. Engineering Assistants, the cadres are Zonal Cadre only 

and they are not transferable from one zone to another or on 

all India basis. 

50 	 It is firther submitted that, the examination for 

Direct recruitment to the post of I EA is held on zonal basis 

and the select list is also prepared on zonal basis. At the 

time of promotion from EA to the post of SEA, the DPC is also 

held zone wise by respective zonal offices. 

6 • 	The seniority of SEAs is also maintained zone wise 

in their respective zones. Ibr the purpose of promotion to 

the post of AE, the eligibility list is prepared on the basis 

of four zonal seniority lists containing the names of SEAs. 

In other words, the eligibility list is prepared by inter- 

polatiori of officers drawa from the respective zonal seniority 

lists i.e. an officer is drawn from each of the four zonal 

seniority lists, thus making it a grouping of four officers 

whose positions are arranged strictly as per their seniority. 

Contd . . 0 0 . 0 . 
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The applicant have also mentioned that since their 

joining as Eigineering Assistants they have been transferred 

and posted to various station/offices of AIR/Doordarshan and 

were also allowed to draw SDA while posted in Guwahati/iillong 

but were not allowed to draw SDA when Applicant No. 1 joined 

Guwahati on 13,10.97 as SEA and Applicant No. 2 joined Guwahati 

on 7.4.98 as SEA. In this regard it is submitted that both 

the applicants have been transferred/posted within the same 

zone only for which they have been recruited. As regards 

payment of SDA during their posting in Guwahati/Shillong during 

the period before 1994 it is submitted that SDA d was paid 

to the staff in the N E Region till the case was finally decIded 

by the Hon 'b le Supreme Court of India vide their Judgement 

dated 20.9.94 in Civil Appeal No. 3251 of 1993 filed by Govt. 

of India Vs S. Vijaya Kumar and others. But in view of the 

above judgement of the &preme Court and subsequent orders 

issued by the Ministry of Finance only those who have all India 

transfer liability on posting to N E. Region from outside the 

N.]. Region are entitled for the grant of SDA. These two 

applicants do not fXtifil these condItions and have therefore nbt 

been allowed SDA as per extant instructions of Ministry of 

Finance. 

As regards payment of SDA by Doordarshan to Shri 
M .D • Hu ssain and Shri A .0 • Saha, SEA working in Doordarshan - 

Kendra, Guwahati has been duly examined in the office of the DG, 

Doordarshan and Dte. Doordarshan have vide their 044. No. 

3/18/2000-3. IV, dated 20.1 0 .2000 clarIfied that SDA Is payable 

only to the employees who don't belong to North 'ast Region 

and who are posted in the Region with all India transfer liability 
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The employees who are employed locally or on zonal basis 

and don't have ailIndia transfer liability are not entitled. 

for SDA notr withstanding the existence of all India transfer 

liability clause in their appointment letter. 

9 	Both the applicants are natives of We st Benga 1. 

They have been reciuited as RA on zorial basis and theP- select 

list is prepared on zonal basis. Although their offer of 

Appointment contains all India transfer liability clause they 

are transferred within the zone only. Both the applicants 

do not falfil the conditions for grant of SDA as per the 

Ilinistry of Pinan.ce O.M. No. 11(3)/9-T.II(B) 9  dated 12.1.96 

and are there fore not entitled for payment of SDA • The 0 .A. 

is therefore not maintainable and should be set aside by the 

Hon'ble Tribunal. 

'! 

1 • 	That with regard to para I the respondents state 

that the Applicants are not entitled for the drawl of SDA. 

Hence the reply given to the representations dated 28.4.99 

vide memo. dated 18.5.99 is in order. 

2.. 	That vith regard to para 9 2 and 3 no comment. 

3. 	That with regard to para 4 the respondents deny 

all the averrnents contained in the Applicant except those 

that are specifically admitted hereunder. 

4 • 	That with regard to para 4.1 and 4.2 the res- 

pondents beg to offer no comment as these are matter of records. 
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5. 	That with regard to the averments contained 

in this para 4.3 it is submitted that vide para 9 3 of 

Ministry of Financer Deptt. of Expenditure O.M. No. 11(3) 

95 -E-110) dated 12th Jan, 1996 it has been clarified that 

a mere clause in the appointment letters to the effect that 

the person concerned is liable to be transferred any where 

in India did not make him eligible for the grant of SDA. 

Copy of the O.M. dated 12.1.96 is annexed 

hereto and marked as 

6A1  ) 	That with regard to para 4.4 it is submitted 

4. 

that both the cadres i.e. Engineering Assistants and Senior 

Thgineering Assistants are Zonal Cadres under the Bast one". 

East flone consists of vest Bengal, 0rissa, Bihar and all 

the North Eastern States under the control of the Chief 

&igineer ( East cne), AIR & TV, Calcutta, Ragineering Staff 

upto Sr. 3ngineering Assistants are transferable to any 

where in the Eastern Zone. In other words upto Sr. Thgin -

eering Assistants, the cadre are Zonal Cadre only and they 

are not transferable from one Zone to another or an All 

India basis. 

Copies of recruitment Rules of EA and SEA are 

Annexed as Ann 

7. 	That with regard to para 4.5 i id submitted 

that the SDA was paid to all the staff In the N.E. Region 

till the case was finally decided by the Hcn'ble Supreme - 

Court of India vide their Judgement dated 20.9.94 In Civil 

Appeal No. 3251 of 1993 filled by Govt. of India - Va- 
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-va- S. Vijaya Kumar and others. 

In view of the above judgement of the Hon 'ble 

&ipreme Court and subseuent orders issued by the Mm. of 

Pinance ( Para-6 of 0.14. dated 12.1 .96) only those who have 

All India transfer liability on posting to N.E. 1egion from 

outside the N.E. Region are entitled for the grant of SDA. 

It is once again submitted that the following cadres donot 

have All India transfer liability. 

10 	Senior Technician 	Gr. 'C' Cadre. 

2. 	Engineering Assistant 	: 	 I 

30 	Sr. Engineering Asstt. Gr. 'B' Non Gazetted. 

Only from Assistant Engineers ( Gr. 'B' Gazetted ), 

Assistant Station Engineers up words are actually having All 

India Transfer liability and are posted to any where in India 

and they are paid SDA on posting to N.E. Iegion. Apart from 

this, the Hon'ble CAT, Guwabati Bench in their order dated 

7.5.97 in O.A. No. 166/94 have reiterated that the payment 

of SDA to the Central Govt. Employees located in the N.E. - 

Region has been settled by the decision of the Hon'ble - 

Supreme Court, whereby the employees who belong to the NE 

are not entitled to the SDA not withstanding the existence 

of All India Transfer liability in their appointment letter. 

8. 	 That with regard to para 496 the Respondts 

don't dispute the avertments contained in, this para. The 

only dispute to be settled here is whether the Applicants 

in this O.A. actually have All India transfer liability 
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or not for the grant of SDA. According to the Recruitment 

Rules for the post of SEA, it is a Sonalised Cadre only and 

their normal flone of transfer is East cone which includes 

N.E. Region also. 

That with regard to para 4.7 the respondents 

state that there is no disputes regarding the Applicants 

Home To. 

That with regard to the avertrnents contained in 

para 4.8 and 4.9 of the Application, the Respondents respect-

fully submit that both the Applicants are not having All 

India transfer liability. They are liable to be transferred 

only within Eastern Zone. 

11 • 	That with regard to para 4.10 the respondents 

state that from para 1 and 2 of D.G. AIR, New Delhi letter No. 

1(22)/99-.Iv(A)/525 dated 17.9.99 it is evident that the 

SEAS with 3 years regular service in the grade or 8 years 

combined regular service in the grade of EA and SEA and 

pOssessing educational: qualificatjd)ns not lower than those 

prescribed for direct recruites to the post of Engineering 

Assistants are eligible for promotIon to the grade of Assistant 

gineer against 25% quota earmarked for promotion. Accordingly 

tonal Chief Bagineer provide the date.. for preparing an All 

India eligibility list by DG, AIR for making promotion to the 

post of Assistant Engineers against 25% quota. From the 

above it is clear that seniority list is one thing and 

eligibility list is another thing. 

Con t d..........  



12. 	The matter of payment of SDA to non entitled 

employees of Doordarshan Iendra Guwahati has been examined 

in the Directorate Geral, Doordarshan and DG, Doordarshan 

have vide their, O.M. No. 3/18/20 00-S.IV dated 20.10.2000 

( Copy enclosed as Annexure ) claridied that SDA is payable 

only to the employees who dont belong to North East Region 

and who are posted in the Region with All India Transfer 

Liability. The employees who are employed locally or on 

onal basis and don't have all India transfer liability are 

not entitled for SDA not withstanding the existence of all 

India transfer liability clause in their appointment letter. 

Doordarshan have also issued direction to Director, DDIC, 

Guahati to clarity as to how Shri M.D. Nasim, SEA and Shri 

A.C. Saha, SEA are being paid Special ]).ity Allowance, because 
,d. 

SEAs are trans±'erred.within the concerned zone only, do not 

have all India transfer liability. The DDK, Guwahati has 

farther been advised to enquire whether SDA is being paId 

to some other non entitled employees also and if so to stop 

the same immediately and recover amount paid wrongly as per 

proper procedure. 

A copy of Doordarshan' 0.M. dated 20.1 0 .2000 

is annexed hereto and marked as Arm exure-III. 

Verification..... 
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V E 'B I F I C A T I 0 N 

It &ri Lutfur Ftehman,SD,?hhIR,Guwahati 

being autborised do hereby solemnly affirm and declare 

that the contents of the written statement are true to 

my 1nowledge and information. 

And I sign this verification on this 15th day 

of December, 2000. 

Deolarant. 

• (. RET?AN) 
T0N DIR: CTOR, 

ALL 1.PWM RADIO 
GuWAHA1. 
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Subject :- 

pa 1en o S ecial Duty Il1owaflce to em 1 oyoos Of  
AI -govern by1l India Tronsfer LiaiJity and 
actually tronnferred to North Eastern Rci.on. 

-_-- -- 
.. copy of tL.s DirectoTate's ltor o-.15/3/ 

L&G, 
datl 27.8.98 alon;itl1 a copy of the GoVt. of India, 

Ministry of FiiancC'S 	No. 11/3/95-E.I-IB) dat 	12.1,96 

and a copy of the DG: kB.'S letter  140. 15,'3/97-J&G dt. 9/15. 6 .99 

are aaifl sent hereidh for jnoI1uatiOfl and strict coapliaflcO. 

2, 	
Since, these oICrs are .solf-eXplaiflatQ'Y no fuxthr- 

representation on the i5uO of SpociJ- Duty Allowance in North 
Eastern Region will be ant ertainod atter the issio of this 
comuniCntLOfl. 

(s .a .IITER) 
SECTION OPFICiER 

FOR DIRE (IJOR GENEtthL. 
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11 Heads of A 	i3tations/Of0Os/i 	fai 4 +hn North fl  
East ern liegion. 	 - 
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MP. 0.11, No 11/3/95-E.II(B) dated 12.1.1996. 
1
r / 

	 •--"--.- 	 '-- 
I .'ecia1 Duty Allowance for civilian unpioyoos oorinç J.n tlio 
/ Stat o d Union T urritorios of North East rn 

Thu undersje is dieotod to refertthis 	piii' 
G.M. No. 20014/3/83-Eiv dated. 14.12.1933 	20.4.1937 read with O.M. No. 200l4/16/86-L.IV/E.II(fl) dated 1,12.1988 on the subject nontionod above. 

2. 	TlicGo'ij-ic•111; of Itulia ViOo the abovo rnerrtjcnocl 1atoc1 14.12,1983, rw:1tQd curtain incordives to the (ntral 
Governnt civiliaii einpioyoe posted to the N.E. 

RGuJI Onu of the incentives ,,rc, 1an10n of 	SpCcial Duty AlLowacej 	(iiiA) to those who have I 'li I1xliaTrrins for Liability '. 

3 	It was ola:rifled vido t!;i above mentioned OVI da;,1 20.4,1987, 
that for the purj.oso of arxtioninr ' Special Duty Allowance ' of tho monbors of ay orvi3n/cadro or incw,ibont5 of any post/group 
of posts has to be Jox -1i-ed by applying the test5 tc ruciuj.tnonL zone, pror.iotion i'iIO, Ct0. i.e,, whether recruitetit, to survicu/ caro/pos has b j  iiado on All Idja baj3 and 	 I-ro1)tjorl is also done on the basj of an AU Irñjt cornrion sonJorjy list 
for the sorvico/cadre/po a a whole. A more c1su in i!io 
a1)oi1ltfloflt lot1y-'r to thu affect that the person cox oT1c1t is liable to be trt. ;forred anywhore in Inilia, djd, not rioJte 

lLin Cligil)le for thE. ?Jrant 0C SJJj 	 . 	 V 

Some Onploycos 1-jorkin1 in N.E. RopLo approac}le(l 
t[O 1JOIl'i)lO Central Idr:Linisrsjive Tii1yunai (CAT) (Cztbatj BOh) praying for 

thu grant of S1iA to then uVen though they 'wOro not OUL;Lbla for 
the fçral-rbof this al lu wa nc a • T lie l n' bi a Tr ibu no.1 had ii p he Ui the 
prayers of the pitioor as their appoin -Lent lott&.r carried 
Iie clause of All .Irxlia Tsnsfor Liability and accordi1, 

direct& payment f Slk t thorn. 	 V 

5 	In some casL:s, th (ljroctjon of the Conj Athajjjujvo 
Trj.1-jurja wore jjtiJ.unu}il;•1 , MoanIiflo a fo 6pecial Lcava Ptjtjj wore filed in hu IIon * bie Supro Court by some Ei 1 istrios/Dopar - jieiits against the. orders of tho CAT, 

The H.ofltlji0 5uircnont Ccr.rt in their 4,udga-ionb (1oljv'ed on 20,9.1994 (in Cii; - .l /tjpoa:L No, 3251 of 199)) uphold the uubr.iJ..ssjois of the Govorniuni. of India that 
Central Govorrnont ciVi.lian tJraploy. O's who have all J.ndja Tranojor liability are Ontitiucfto the 

,aiit of SDIL, on çtn postad to any station in tha N.E. Itcjo 
or.i outside time •"ion 'nd SDA would not be payable iicrly 

l)OCJISO of the cL:.i'.3e in •bho appointr,tont order rolati,iig to All India Tr -uizforL:jijty. Tho Apox CourL £urLlier ac1d1 thio;t tile 
'rant of t1115 allo.,L11co olay to the o:Cfio5 tral -msfcis1 Jcir,m outidc thC roic,:. to this 1'u(2014O 	 U]( tiol; l( violatjvu of the proviion, coni;ainu in ArLiclo 14 o. 1;Im 

. • .4/. . . 

C 
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/ cortitutiOfl as woll as the oqu.al . pay doctrinO. The lb ii'blo 

Court also direct ocTi that what Over 	ut has airoady been paid to 
the reslondnts o for tiit nattor to thor inilly situated 
or.iployOOS would .,.ot he recovered frora thai in oo fax as this 

allowance is concornc4. 	. 

7, 	
In view of tho abvo judg.aiont of thc Hon'blO StprLiO Court, 

the natter has be n ox U1LQd in coflUitatiOfl 4t1i tI1O Minioty of 

Law and the follov1111C decisions have boon taken : 

the anount already paid on account 'of 8DJ to the ineligible 
persons. on or. befoz 20.9.1994 will be waived; and 
the axaont pald on account of SD!' ,to ineligible parsons tftcr 
20.9,1994 (which alsä iluds those cases in rcrpoct of 
which the al:.owaiCO was ortaifli.rk to the periol 	to 

20.9.19949 bu't payuents wore uad'a after this datu i.e. 20.9.94) 
will be recorl. 

0. Ill the Mitri0S/i0P ittiont, Oc., are roorJted o ko 

the obovO jflStflOtJ)flS in view for strict conpiiaflco. 

-- - ------ -- — -- . 	 . 	 .. 
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Copy of PrasarBhoati, DG:!fl (HatS.) No. 15//97 -k&G 

datod 9/15th JunO' 99., 
---  ----- — ---- d__ 	-------- __.--_ ---- -- 

SubjOCt — Pa ,L1Cit of Special ])uty llowaflCO to1ployOO5 ifl. 

North atern Region. 	 ., 

0 

i oopy'of.thO COLt1aUfliCatL0fl rOOGiVOd fror.i the (enural 

Secret ary, .N P .1 .13 .E , Iart ala bearint No. NPIB/TS C/IT/1/00. 

dat ed 10.5 • 99 is o nt hor owit h for rice Os sary oomn grit . 

2. 	 In,hs COflflGOtjOfl attention is invited to Ministry of 

PjJriCO 
(Deptt. o1 xpniurC Q1. No. 11(3)/9E.II(i) dated-

12 • 1,96 (Copy al s enclo sod for ready ref crone o) clar fyi rj that 
ho SuprQaO Court in t1i5.r judgIQflt olivorcd on 20.9.94 (in civi] 

lppoal No. .3251) 
uphOld the su."issiOflS of the Govornnont of India 

hzt Ccntral2ovW'Ni0nt Civilian 
jpyeOS_who have all India 

d 

to arr ttion in the North 	
Region fton out idO thiJ. region 

and Si)I would not he payablO i:orly bocaUsO the: leuso in the 
appointnent oxlor r-otinG to Jll India Transfer Lial)iiity. The 

	

Court further add1 thot tIDT n 	
llOw..uOO only to 

the officers transfrrod fran outside the region to this ragiorl ' 
',ould not ho violativC of thi pVisiOns cant ainc in Iticlo17 
if the Cotitut1T as woli as tho oial pay doctjflO Tho llon'blC 

') j1.U.i tLLIJ() t j.L'UO L 	LI 	I ctL uVW 1.%3tflWt I IRIl R1YOdY 1 i)n paid to 

rpondont3 c.COX,  that nottor o ottic I3flaLarly rji:Luot ud 

c3r.lpiOyOOS would 1lI) 1Q rcovorOcl fron 	
in so far as this 

.11owaflCO is conorflod. 

-TI 
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3. 	LI)G (North iJast Region) is rociust ed to do 	'e ciiL;n'ia 	S  
dt11:ij rm3.)i]j:t y ol' STh\ iil ac co rc)nnc a wit h thu al)0V 	ci.' t t 
anl inir.iat Pk() (IRLlt.) Views of 1)erBOfl3 who are 
to the sOflO. 	 S 	 S  
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112 	
Recrujinient Ru/es for Various Posts in11R 1 SCHEDULE 3 

.: 

I. Nue of th,. 
2. 	No. of posts Scnjoj Engineering Assistant 

608 (as on 1.7,74) subject to varia. 
. 3 	Classification tion dependent on workioad 

General Central Services 
Scale of pay 

Group 'B' 
non.gaze(t 	

non-ministerial 
Rs. 550-25 750.EB 30900 (now re- 

vised to Rs. 164002600EB75 
Whether selection post or 2900) 

non- 
selection post Non_selection 

Age limit for direct recruitment 
Educational and other Not applicable 

qualifj. 
cations required for direct Not applicable 

re- cruitinent 

Whct!er age and educatioiiaj 
qualifica0,15 Not applicable 

prescribed for the 
direct recruitment will apply in 
the case of promotees 

Period of probation if any 
Method of recruitment Two years 

whether 
by direct recruitment or by pro- 
motion 

By promotion 	on seniorityum_ 
fitness basis or bydeputatjonit 

icr and percentage of the vacan- 
cies 	to 	be 	filled 	by 	various 
methods 

I. 	In case of recruitment by pro- 
• 	

Ino I ion/ dcPuta tion/ tra nsfer, 
Prorno,j,. 

grades from which Promotion/ Engineering Assista11t5 workiiig in 
the region with at least 

tobe made 
II a Depamentai Promotion 

3 yers ,ff 
approved service in thc grade 

Class 11 Departmentai f'roflIoiion Cot 	ittee exists, 	what is its 	Committee Compositi on  
Circumstances which 	UPSC is 	Not applicable to 	be ConSulted 	in 	making 
recruitment 

Norc.• A common Seniority list will he maintained at all India Radio Stations and office located in indjcat 	below 
for Senior Enginrjng Assistants Working 
a and ransfe 	wilt be made Within list. group of sta,Le comptising a Region as 
the respective Regions on the basis of said 

&zsIern Region.. Statt$s of Assam Orissa, 
Manipur and Tripura and West'Bihar,MeghaIay 

Union Territories Pradesfi OfMizoram and Arunachal 
Northern Regio,i: 

States ofJarnjnu and Kashirnir Punjab Haryana, 
Uttar 
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Recruitment Rules for Various Posts in AIR 	( 	113 

Pradcsh, Himachal Piadcg1 and Rajasthan and Union Territories of 

Chandigarh and Delhi. 
Western Region: States of Maharashtra, Gujarat and Madhya Pradesh 

and Union Territories of Goa, Daman and Diu and Dadra and Nagar 
Haveli. 

Southern Region: States of Tamil Nadu, Andhra Pradesh, Karnataka, 
and Kerala and Union Territories of Lakshadweep, the Andaman and 
Nicobar islands and Pondicherry. 

Authority: Notified vide Mm. of l&13 Notification No. 1/117 l-S-IV dated 
30.6.1976 circulated vide DG, AIR Memo. No. 1/ 1/71-S-1V 
dated 19.11.1976. 

• 0 

Extracts of supplementary instructions issued by the Government and D G, 
AIR. 

The Regional Engineers (now Chief nginccrs) have been delegated 
powers to transfer (i) Ministerial Staff fr9m one project to another 
within the same region (ii) Maintenance and Project Staff up to the rank 
of Senior Engineering Assistant within the same rcgion. 

(Govt. of India, Mm. of I&fl Memo No. I, 1/71-S-IV dated 5.11.1976) 

The following instructions will be observed regarding the procedure for 
promotion, transfers, seniority, etc. in the grade of Senior Engineering 
Assistant in All India Radio. , • 

Promotion 
The l'romotion to the grade of Senior Engineering Assistants will 
hereafter be made from amongst the eligible Engineering Assistants 
belonging to the respective regions. The select list for promotion will be 
drawn up by the regional Departmental Promotion Committee and 
submitted to the Directorate forapproval. The orders of promotion 'ill 
also be issued from the Directorate. The posting of persons so promoted 
will be made by the Regional Engineer of the region concerned. 

Regional D.P.c. 
The following will be the composition of the Departmental Promotion 
Committee to be constituted for each region for selection of candidates 
for promotion to the grade of Senior Engineering A'ssistants against the 
available vacancies in the region. 
(I) Regional Engineer (Now Chief Engineer) 	 Chairman 
(2) Two Senior Engineers/Engineers-in-charge from the Member 

Region nominated by the Chief Engineer fromout- 
side the Regional Engineers Office 

Seniority 
4. -  With effect from the date of the above mentioned Notification 

(No. 1 / I /71-Sly dated 30.6.76), the seniority list of Senior Engineering 
Assistants will be maintained region-wise by the Regional Engineer of 
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the region concerned. The existing Senior Enginccring Assistants will 

• / be given the option in rcgard to the region where they wish to serve. 

Each one of them should state three preferences. It must be madc clear 

that the option exercised by a Senior Engineering Assistant does tiot, in-

so facto, confer on him any right unle the option so excercised, is 

• 	 accepted by the Directorate General. If a prticular Senior Engineering 

Assistant cannot be accommodated according to his first ptef:'. 	he 

will have to accept allotment to another region according to his second 

• 	 or third preference or even to any other region. The final allotment will 

• 	 be at the discretion of the Directorate. The names of the persons 

concerned will be included in the seniority list of Senior Engineering 

Assistants of the regions to which they are so allotted. The process of 

transferring persons to the regions to which they are allotted will be 

• 	 completed gradually. 

Transfer 
5. The Regional Engineers have been delegated powers to transfer the 

Senior Engineering Assistant from one Station/office to another within 

their respective regions, vide Ministry.of l&B Lr. No. 11.1/7 l-SIV dated 

5. 11.76 (Copy reproduced above). The delegation is subject to condition 

that procedural and other general or specific instructions issued by 

Government and DO, AIR from time to time will be observed while 

exercising the delegated power. No inter-regional transfe rs  

ordinarily by permitted, excepting in the following circumstances: 

For administrative reasons, i.e. when the transfer is in the interest of 

Service, for a specific period. 

Mutual transfers or transfer on person's own request on 

compassionate grounds. 
The persons transferred to another rcgjj in the circumstances 

mentioned at (b) above, will rank juniormost to all other Senior 

Engineering Assistants servug.ui that region on the date he joins the new 

region. 

/ 

41 
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(DG, AIR Memo. No. If tf7l-SIV dated 19.11.1976). 
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/ 	 SCIIEDULE 4 

I. S. No, 
2. Name of the post 	 Engineering Assistant 

'."'.' 
. LUO 	1,150) 	(suBJect 	to 	variation 

dependent on workload) 
Classification General Cential Service, Group 'C' 

non-gazetted, non-ministerial 
Scale of pay Rs. 425-15-500-EB-15-560-20640 

EB-20-700-25-750 (now revised to 
Rs. 	1400-40-1600-50-2300-E13 

60-2600) 
• Whether selection post or non- Non-selection 

• selectjon post 
Age limit for direct recruitment 18-25 years (relaxable up to the age 

of 35 years for Government ser- 
• vants in accordance with the ins- 

tructions issued by the Central 
Government from time to time in 
this regard) 

Nose I: The crucial date for dctennining the 

age limit shall be the closing date for reccipt 
of 	applications 	from candidates 	in 	India 
(other than thasc in Andaman and Nicobar 

Islands and Lakshadwecp) 
Nose 2: In the case of recruitment made 
through 	the 	Employment 	Exchange, 	th 
crucial date for decnnining the age limit 

shall be last date upto which the Empinymcnt 

Exchange is atkcd to submit the names. 

Educational and other qualifi- Essential 
cations required for direct rc- Three years 	Diploma in Radio/ 
recruits l'eleeornmunicatioti/ Electrical/ 

Elcctronjcs/Electrjcal 	Commu- 
nication Engineering recognised 
by the Govt. of India 

or 
Degree with Physics as one of the 

subjects from a recognishcd uni- 
versity 

I 

11 

or 
Degree in Electrical Engineering 

from a recognised University or 
equivalent degree 

or 
Diploma in Sound Recording and 

Sound Engineering awarded by 

j 
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the Film and TV InStiRite of India, Pune 

Desirable 

Knowledge of Wireless or Radio 
Engineering 

ge and educational No 
rns prescribed for 
lits will apply in the 
motees 
robation if any 	

Two years. 
recruitment whet- 80 percent by direct recruitmc,t 10 recruitment or by 	

per cent by promotion on senio- or by dcputatjo0, 	fltYCUrfl..fj 0  s5 	
10 	percent 

fl 
Percentage of the 	

througl limited depar(mentai beficdbyvariou 	
competitive examination 

cruitment by pro- Proniotjo tation/traflsfcr 	
Senior Technicians in All India vhich promotion1 	

Radio/ Doordarshan with 5ycars' aflSfer to bernade 	
service in the grade or in a higher 
grade, rendered after appojnt_ 

	

- 	ment to the grade on a regular 
basis 

Limited Depar,men,aj Cotnpetjii,e 
&arnjnagjo  

Senior Technicja, s  in All India 
.Radio/ Doot(larcjlfln with 5 yea is' 

	

• 	service in thic grade Icndcred 
after liPpointmcnt (hicicto on a • 	regular basis or, with 8 years' 
total service in the grades of 

• Technician and Senior Techni 
cian rendered after appojntfllent 
to these gradçs on a regular basis, 

or, Mast chfliciafls/Diescl 
Technicians With 8 years' service 
rendered in .the gradeafter 

basis 
appointment th1-eto on a regula r  

(substituted vidc 
M113 notification No. 31O I0I82-gD) dated it i 2-7 

	

ii a Departmentai Proijoj00 	
Departme 
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Commiuec exists what is its 	c o ni in itt cc Cons t i zig of: / 	Comg)Osi(iOii 	
I. Director (Engineer- Chairman . 	/ 	

ing) dealing with I / . 
la in in ist ra I ion 

2. An Engineering 	Meniber 
Officer of the level 
of Deputy Director 
(Engineering) from 
All India Radio/ 
Doordarshan 	/ 
dealing with 
administration 

3. A Group 'A' 	Member 
Engineering Officer 
of another Depart- - 	
mcnt. having 
rcquisite technical 
background 

14. Circumstances in which UPSC Not applicable 
is 'to,  be consulted in making  Iw- 
recruitment 

Authority: 
Notified vide Ministry of J&l3 Notification No. 310/ 10/82- 
13(D) 

dated 18.8.86 and modified vide their notjficatjor No. 310/ lO/82-B(D) dated 11.3.1987 circulated vidc DG, AIR OM 
No. 16/ 18/85-SIv(A) dated 22.5.87/3.6.87. 

Extract of supplementary instructions issued by DG. A JR 
I. The selection Committee for recruitment of Engineering Assistant in 

All India Radio/Doordarshan will Comprise the following: 

Chief Engineer of Zonal Office 	
Chairman 

Statioti Director of the Local station of AIR/or Addi. Member SD if nominated by the SD 	 .12 

Professor of Physics, Electronics or Electrical Teic- Member 
communication Engineering Etc. in a University or 
I.I.T./Madras Institute of Technology 

A senior Technical officer not lower in rank than Divi- Membr 
sional Engineer or equivalent, from either I'&TDcpa_ 
mcnt, or Civil Aviation (Comniunjcatioiis Wing) or 
overseas Communication Service 

(DG, AIR Memo. No. 1/14/76SIV dated 25/27-7_1977) 
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PRASAJ? 3HARATI 
(BROADCASTTNG CORPORATION OF !NLII,1) 

i)G: I)OORDARSI 1/IN 
ti/INDI / lOUSE: NEW DELI!! 

NO 2/1212000- SJV 	 Dated O.10.2000 	S 	
* 

OFFICE f1EN0!?ANDIJM 	.. 

Siibjct : Payment of SDA to employees po.ted 
* in A'ort East tegion in Doordarsi,an. 

77 

it hK come to the notice of 	this 
Directorate that Special( Duty) Allowance is being 
paid to son;e of tIe, non entitled employees of 
Doordarshanpcsted/qork7ng in North East reylon. It 
ha:; been clarified frcn time to time by Lh S 

instructions issued by thiz' Directorate on the 	 .1 subject that Special (Duty) Allowance is iayable 
only to the employees who do not belonq to North 

t 	iiq I On (.3(1(1 ihO irn O! te(J 71! the reg7OtYi'11 Ui 
A 11 India C rans icr 1 ability 	The emjtes who 
a re appointed locally cr n Zonal ba 	qnd do, not 
have All India transfer liability are not entitled 
for SD/I not wiLI;standinq' the xistance of Al! india 
transfer. liability In their appointment letter. 

All concerned are, therefore, directed to 
fo7low the above Instructions strictly. It IS 
further dH-ected that in case SDA is being paid to 
any tion_ entitled employees the payment may be 
stopped imuiediately and the amoiinl: paid aganst •SDrI 
erroneously be recovered aiter giving a notice and 
i; chu rice to reprcsent, and consdering the 
reprasentat -ion. 	The uctcn taken ifl this regard 
iiJ be IntImated to tns V/rectorate. 

Tlil S lssuos 's'1 tI) t/ie 0J)j)IOV1I 1 01 VLJ (1) 

DEPUTY DIRECTO!? (J'JitIN) 

.5.. 	I.. 
	 Jo: 

Dfu(rLp 	/ 	C1C.L- 	•ri: 
1)irrci:or, L)1)K, Guiinhu Li/LI il;r 	u'h/i;'j 1 7:';q/ 
imp/ia 1 /1(oh i11;a/, 'a rta 1 a/Si 1 c1iw/ / nra/I Luriaga r/ 
T(i.1i I 
Sta.ion Engineer, VHC, Tezpur/Jorliat/Iiiip/ia 1/ 
07Uia1)1Ir/GU'3ha t i,'Di bruoarl;/f wiagar.. 

4 SE PF'C, Doordarstian Gt;wah,ai 

I 



PRASAR 8HARA TI •  
(BI?OAQCASTIr/c CO/?PORATION (y iNDIA) 

N/11DI I'IOUSE:,JEW DEL/If 
------------------------ N7s/2000 - 5 1v 

Subject :- OA.NO:.J87/2OQO/l5Q flied by Shri 
Apruba Ku;;;ar Ghosh SEA in the CAT 

• 	C,iht- BenCh• regarditig payment 
%.41 

-p cr 	 - 

It 	
has come to the notice of 	thj D;ectrate tba Special (Duty). A7owce is 

being paid 	to 	non w1t:L1d emp7ri 	bi' 	the 000rdarsha Kendra, GUWhtl; Probably Shri 14.0. 
NuSITn, SEA and Shri A,C. Saho;.SEA re among 

thos0 As SQnlor 
Assistants h 	 . 	transferred wi Linj 	te zc 	ccnce)'(jCd 	

a e 
 and do riot. )Jnve Al 7 IwJi a Transfer 	1 lab 11 ty, they are 	wIt it/ed for SD,t. 	 not  

.. ,•\! 	
/ 

: 

I 	 - 

• 	 -CAT CASE 
MOST IMMEDIATE 

•tl 
l tA 

-• 	1 
I 	 •, 

DDK, 	Guia/ 	t 1 	is, 	tiIerrrp 	r(qucsjj 	to c Iir I fy 	as to how L/,es el/Il) lQy -  are 	b1ng 	paid SDA. 	- The Kendra is advised to 
enquire whether 	SDA is being Paid to so 	other non- entitled employees also 	

and if so the pay1'ne,;t of SD If/mediately may 	1e 	StOpped nd arimn 	rongly paid 	be after recovered 
giving notce and a chance to represent 	and d 	e pr 	til . 	. 	••• 

iSSU5 	it), the 	11prj Of P00(A) 

S.  

AJAJJ DEPUTY DIRCTO, 	(ADHN) 
.. 

• __- 	I  S Director, • I 	I 
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l.JUl, 

Gulyahat i, 
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